
MINUTES OF MEETING No. 03/20 OF NORMS COMMITTEE- I OES-I SECTION HELD ON
08.05.2019

Meeting No. 03/20 of the Norms Committee (NC-I) for the licensing year 2019-2020 was held on

08.05 .2019 under the Chairmanship of Sh. R.P. Goyal, Additional Director General of Foreign Trade to

consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of the applicable

Foreign Trade Policy and the Handbook of Procedures. The following Members of the Committee were

present in the meeting: -

Sl.

No
Name of the rcprescntatives & their Dcsignation Department

Shri K.V.T., Deputy DGFT DGFT, Udyog Bhawan

2. Shri Pranav Upadhyay, Asst. Director (ISS) DGFT, Udyog Bhawan

Shri KoKo Tiwari,DHI Industrial Adviser

4. Shri Sandeep Chauhan, DPII'f D.0.

Shri K.So Sodhi,Asst.Director MSME, Nirman Bhawan

6. Shri V.C. Agarwal, Consultant (Tech-III) DGFT, Udyog Bhawan

7. Shri Shaish Ku】mar,onsultant(Tech‐ I) DGFT, Udyog Bhawan

Note:
L In certain cases the decision of the Norms Committee refers to the Recommendations I

Observations/Deficiencies received from the conccrned Technical Authority. Wherever applicable, a

scanned copy of such documcnt has bccn placcd at the cnd of the Minutes, in running serial orders' The

scanned .opi.r uploaded are to be accepted. The U.O NO/O.M No of the scanncd copy is reflected in the

nllnutcs.

2.Whercvcr thc Comrnittee has flxcd nolllls,the RAs should a1low inputs as per wastage norlns approvcd

or as applied whichevcr is lcss.

3. All applications/rcprescntations/rcply to thc Dcflcicncy lcttcrs ctc.rnay be scnt to NC― I at c― mail

address― ncl.dg量のnic.in.All irms arc also requestcd to mai1/send thcir prcscnt valid email addrcsscs so

that corrcspondences can bc inadc through cmai1/by Post.

4. Minutes of Mccting No. 01/20 dated 03.04.2019 and 02/20 datcd 24.04.2019 wcrc Circulated on

18.04.2019 and 07.05。 201 9 rcspectivcly,to all the inembers ofthe Colrmittec and no commcnts thercon

wcrc rcceived.Hcncc,the said rninutcs arc considcrcd as unanimously approvcd.
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MEETING NUMBER:3/80-ALC2/2019   MEETING DATE:  08.05。 2019

ICase No。 :7/3/80‐ALC2/2018 1Party Namc:MVS       Mcet No/Datc:3/80-   IApproved
l                   lENGINEERING LTD     IALC2/2019        ‐

08.05.2019

Lic.No/Datc:0510400930
::01/80/050/00007/AM19/    1:05/24/040/00469/AM17/    126.12.2016

IDecision: Thc Committcc considcred thc casc as per thc agcnda and dccided to ratify the nolllls as

lperWrittenrccommendationofrcprcscntativeofMSMEasunder

ITCHS Codc Export Item

84051010
Nitrogen Generator capacity 200 NM3/hr
Purity 99.99%

rRA concerned may take further necessary action as per the decision of NC.

Case No。 :262/15/80…    :Paiy Namc:MAINI    IMcet No/Date:3/80-  IApproved
lALC2/2018          1PRECISION PRODUCTS  IALC2/2019        1
1                  1LIMITED,             o8.05.2019         1
1HQ Filc             lRLA File             Lic.No/Datc:07101108571
101/80/050/00604/AM19/   1:07/24/040/00284/AM17/    128.12.2016            1

:Decision:The Committcc considered the case as per thc agenda and noted thatthe casc was refered
to DPIIT on 26.04.2019 for exanlination/conllnents.However,the case was discusscd in the rneeting

and the Committee dccidcd tO ratify thc norms as pcr rccommcndation of reprcsentat市 c of DHI as
‐under:

ITCHS
Code Export Item

ＨＳ

ｄｃ

ＴＣ

Ｃｏ
Import Item

Recommended
Norms

87089900

61/0-PUMP BoDY
COMPLETE― ASSEMBLY TO
P/NTM.0114659.B CONSISTS
OF SLEEVE AF.0100517/C-1

72222019
SS440B Round bar
Dia1 6-

SS440B Dia16 mm
Import quantity is

allowed with2oh
wastage

87089900

61/0-PUMP BODY
COMPLETE― ASSEMBLY TO
P/NTM.0114659.B CONSISTS
OF BODY PUMP FH.0100048.F

72222019
SS415M Round bar

Dia 43-

SS415M Dia43 rnln

21難 age

Sl.

No.
ITCHS Code Import Item

Recommended Norrns

l 38029019 Carbon Molecular Sieves

Net to net basis with nil wastage &
accountability clause (Nos. to be endorsed on
the license)

84144010
Sauer Compressor WP 65Lb4 -8

Bar Booster

Net to net basis with nil wastage &
accountability clause (Model no to be endorsed
on license)

RA concerned may take further necessary action as per the decision of NC.

FIQ Filc RLA Filc

1 1
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| ICase No。 :26/23/80‐      IParty Name:MITA INDIA  IMect No/Datc:3/80-    :Deferred
l  :ALC2/2016           1PRIVATE LIMITED      IALC2/2019          1

108.05。2019      1

:  IHQ File              lRLA Filc             ‐Lic.No/Datc:0510401181  1

13 19イ

'9/9,9409,19`今

M17/   :0,(11(919イ991,?/AM17/  106.01.2017        1
1  1Decision:Thc Comnlittcc considcrcd thc casc as pcr thc agenda and notcd that f11111'S reply was sent

l  ito MSME on 02.05.2019 for cxamination/commcntsi Howevcr,no colnments have bccn rcccived yet.

| IHcncc,the Colllmittee decided to wait for thc comments.

1 lCasc is defcHed.

,Case No。 :             Party Name:EMPIRE     IMcct No/Date:        IDeferred
1159/15/80口ALC2/2018     1NDUSTRIES          13/80-ALC2/2019       1

108.05.2019              1

:HQ Filc:            RLA Filc:           :Lic.No/Date:3410042896 1
:01/80/050/00501/AM19/     134/24/040/00304/AM17/     131.01.2017              1

4 Decision: The Committee considercd thc casc as per the agcnda and dccided to ask from the firm to
furnish following information as per advice of representative of MSME,:

1. Specification/Size of export.
, 2. Manufacturing process supplemented by photos.

iCase is deferred.

iCase No。 : Party Name:EMPIRE     IMcct No/Datc:        IDeferred
1160/15/80‐ALC2/2018    11NDUSTRIES 3/80-ALC2/2019       1

08.05。2019              :

Lic.No/Datc:3410042895  1
: :
| IHQ Filc RLA Filc

|:01/80/050/00502/AM19/    134/24/040/00305/AM17/    131.01.2017              1

5 1Decision:Thc Corrmittcc considcrcd thc casc as per the agcnda and dccidcd to ask from thc f1111l tO

lfumish following infollllation as per ad宙cc of rcprcsentat市cofMSME:

1  1.Speciication/Size ofexpo■ .

1  2.Manufacturing process supplcmentcd by photos.

ICase is dcfelcd.

ICase No。 :19/3/80‐       Pany Namc:MVM SOLAR IMcetNo/Date:3/80-    Deferred
PVT.LTD,

6器轟児5剛mりAⅢり 器淵iυ∞鉾りAⅢ7 1翻辮α"Ⅲ H"21
1Decision:Thc Corninittcc considcrcd thc casc as pcr thc agcnda and noted that deflciency lettcr as

,aiSCd by rcprcscntativc of MSME was scnt to flE「 lon 15.01.2019 and flnal renlinder on 23.04.2019.

IHowever,no reply has becn rcccivcd yct.IIcncc,thc Cornlnittec decided to wait for thc f11111's rcply.

IALC2/2018 IALC2/2019

108.05.2019
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| ICase No。 :1/24/80‐       IParty Name:SHAKTIMAN IMcet No/Date:3/80-    :Deferred
l  :ALC2/2016           1RUB ROLLS P.LTD.     IALC2/2019          ‐

108.05,2019

ICase is defered.

HQ File IRLA File
‐
        ltic.ヽも

'5五

igib」 ibb」 63と 0  1

1翼‖ΨttI進鳳驚犠Tr蝋塩』驚‖.嘉 deflci品シ11諄hふ
:  lby COnsultant(TCCh-1)was SCnt to flnn On 15.01.2019 and flnal reminder on 23.04。 2019.However,

| lnO rCply has becn rcce市 cd yct.Hcncc,thc Committce dccidcd to wait for thc illll'S reply.

| ICasc is dcfercd.

| ICase No.:43/5/80‐ ALC2/2017 1PartyName:SAIRA ASiA 
‐
IMもし1☆8,5五 i`:」/861  1i品拠IIti

l  l                   lINTERIORS PVT LTD    IALC2/2019        1
1  1                         1                         108.05.2019            1

1 lHQFile             lRLA File            Lic.No/Date:34100429441

:8191イ19イ 9'9イ99191`全Yl,(、 _11,1イ714919`9Y,,/AM17/  116.02.2017      1
1  :Decision:Thc Colrmittce cOnsidercd thc casc as pcr thc agcnda and nOted that deflciency letter raised

l lby MSME wasscntto■ 111l on 14.01.2019 and inal reminder on 23.04.2019.Howevcr,no reply has

i lCCnrecdvcdya.Hcnce,thc Committec dedded tO w」 t brthe im's repけ .

| ,Case is dcferred.

icase No.:11/3/80- Party Name: MINDA SILCA Meet No/Date:3/80- Deferred
ALCLIhOI7 ENGINEERINC P[rV-irE ALC2I2OII

, : ILIMITED 08.05 .2019

,HQ File iRLA Filc Lic.No/Date:0510402001 
i

ig .:01/80/050/0001l/AMl8/:05D4fi40fi0634lAMt7l 20.03.20t7

' lDecision: The Committ.. .orsiJer.a tn. ;;; u; p.i tfr. agenda and noted that the scanned copy
received from the firm has few pages missing. Therefore, the Committee decided to request the firm to

: ,furnish the hard copy of application for examination of the case.

,Case is deferred.

,Case No.:20l3/80- rParty Name: KYOCERA Meet No/Date:3/80- Approved. iALC2t20l7 icrc PRECISION TooLS ALc2tzotg
. . PRIVATE LIMITED .08.05 ,2OIg

, ,HQ File ;RLA File ,Lic.No/Date:02102074g6
,10,:0118010501000201AM18/ :02lT4t040to0267tAMflt 24.03.2011

. :Decision: The Committee considered the case as per the agenda and decided to ratify the norms as per' rwritten recommendation of representative of MSME as under:
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ITCHS
Codc

Export Item
ITCHS
Codc

Import Item
Recommended
Norms

82090000

Cutting Tools : (Tungsten
Carbide/CBN :

Tips / Inserts) : Inscribed circle
diameter : 3.0 mm to 32.0 rnrr,

Thickness 1.6 mm to 9.525 mm, Net
Weieht 0.2 gmto 25.0 gm (each

82055920

Ccratip Blanks:

Net Wcight O.2

gm to 20.Ogm

(CaCh)

Net to net
basis

RA concerned may take further necessary action as per the decision of NC.

ICase No.:53/3/80…       IParty Name:GL&V INDIA 'Mect No/Date:3/80-    IDeferred
lALC2/2017           1PRIVATE LIMITED     IALC2/2019          1

108.05.2019              1

1HQ Filc             lRLA File            lLicoNo/Date:3110066640 1
1:01/80/050/00053/AM18/    131/83/040/00185/AM17/    129.03.2017              1

1 1 1Decision:The Colrmittcc considcred thc casc as per agcnda and notcd that dcflciency lcttcr raised by

lCOnSultant(Tech-3)was sCnt tO the fF11111 0n 07.03.2019.Howcvcr,nO rcply has bccn received yet.It

lis dccided to scnd rlnal reminder to thc flm to irllish the requisite infollllation within 15 days

lfailing Which thc case will be rtteCted.

Case is deferred.

Case No.:

HQ Filc

117/5/80…ALC2/2017      1PRECIS10N T00LS      3/80-ALC2/2019
Party Name: KYOCERA CTC Meet No/Date: Approved

PRIVATE LIMITED      08.05.2019

RLA File              I」 ic.No/Date:0210207535

■2

|:01/80/050/00078/AM18/    102/24/040/00003/AM18/    18.04.2017            1

:Decision:Thc Committcc considcrcd the casc as pcr thc agcnda and dccided to ratify thc norms as per

,Written recommcndation ofreprescntat市 e of MSME asundcr

ITCHS
Codc

Export Item
ITCHS
Code

Import Item
Recommended
Norms

82090000

Cutting Tools : (Tungsten
Carbide/CBN : Tips / Inserts) :

Inscribed
circle diameter : 3.0 mm to 32.0 ffiffi,
Thickness 1.6 mm to 9.525 mm, Net

Weieht 0.2 gm to 25.0 gm (each)

82055920

Ceratip Blanks:
Net Weight 0.2
gm to 25.00 gm

(each)

Net to net
basis

,RA concerned may take further nccessary action as per thc decision of NC.
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Case No.:2/17/80-ALC 212017 PartyNamc: VEM Mcet No/Date:3/80-   IDeferred

|                   ITECHNOLOGIES PVT LTD.IALC2/2019        1
108.05.2019            1

1HQ File             lRLA Filc            Lic.No/Date:0910065045‐

131:91イ,ツ9194991'1(今Vl14  119?`子 1(919/999f'(今 Yll`  11,19'11917      .
IDecision:Thc Committce considered thc case as pcr the agcnda and noted that deflciency lctter raiscd

lby DPIIT was sent to nllll on 14.01.2019 and inal reminder on 23.04.2019.Howevcr,no rcply has

lbeen receivcd yct.Hcnce,thc Corrmittcc decided to wait for thc■ 1111's reply.

Casc is defclcd.

Case No。 :11/19/80‐

ALC2/2017

HQ Filc

:01/80/050/00292/AM18/

Party Name: VEM Mect No/Datc:3/80-   IDeferred

TECHNOLOGIES PVT LTD。 IALC2/2019
108.05.2019

RLA File             lLicoNo/Datc:0910065039
:09/24/040/00054/AM18/    115.05.2017

14
Decision: The Committce considercd the casc as pcr the agenda and notcd that the case was referred

to MSME on 02.01 .2019 and reminder id note on 02.05.2019 for examination/comments. However,

no comments have been received yet. Hence, the Committee decided to wait for the comments.

Case is deferred.

i iCaseNo.:4/8/80¨ ALC2/2017 1PartyName:THEINDURE IMcct No/Date:3/80-   Deferred
l  l                   lPVT.LTD            IALC2/2019        1
1 1          1          108.05。 2019     1

: 1責。riit             ittLAriit            Lic.No/Date:05104025731
: |:01/80/050/00148/AM18/  1:05/24/040/00005/AM18/  116.05.2017       1

1  11)ecision:Thc Comnlittcc considcred thc casc as pcrthc agcnda and noted thatthe comments given by

115:DHI vide thcir Uo O.No.:DES-1/1NPL/AHP… 1-2019-HEI datcd 28.02.2019 wherein DHI stated that

i ineither the calculations nor the supporting documcnts(ha宙 ng hand written corections)are Certiied

l わy appropriatc authority and reduccd zoom copy of enginccring drawing is illegible.Therefore,the
i :COmmittee dccided to ask from the irln to pro宙 de information as pcr Appendix 4K of DGFT's Public

l lNoticeNo.68/2015-20 dated 22/03/2018 duly certined by CE as per written comments of DHI.

| :Case is dcfcrred.

:守

品 Й 薇 二Ai磁 山

輩
濡 ぶ 霊 TD艦

盤 ず

m―

Tttd

l :HQFile             lRLAFile            Lic.No/Datc:65100000031
11619イ19P'"91ηイ今Yl?イ  |,,(111919イ9999,/AMlン  17.05。

2017    1
: :Decision:Thc Committcc considcrcd the casc as per the agcnda and noted that the■

1111's reply was

l :sentto MSME on 02.04.2019 for examination/comments.However,no comments have becn receivcd

l lyet・ HCncc,the Committee dccided to wait forthe comments.

: :Case is dcferred.
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| ICase No.:30/8/80‐     IParty Name:OM OPTEL IMcetNo/Datc:       :Approved
l  :ALC2/2017          ,INDUSTRIES PRIVATE  13/80-ALC2/2019        :

1 1             ‐LIMITED,        108.05.2019         1

1  lHQFile             lRLA File            lLic,No/Datc:1110028281   1
1 1:01/80/050/00174/AM18/ 1:11/24/040/00002/AM18/ 123.05。2017         1

1  1Decision:Thc Comnlittee considcrcd thc casc as per the agenda and noted that thc II)rcnlinder notc

l  :WaS SCnt to McitYo Howevcr,thc casc was discussed in thc meeting and the Col■ lmittcc dccided to

1171ratifythCnol11lsasperrecommendationofConsultant(TeCh… 1)as undCr:

ITCHS
Code

Export Item
ITCHS
Code

Import Item
Recommended
Norms

90011900
Optical Fiber Cable,
Unarmoured, Customer
Specification mention (Dia)

39012000
BORSTAR HE6062 HD
POLYETHYLENE

Net to net with
accountability
clause

| IRA conccmcd may take inhcr ncccssary action as pcrthc dccision ofNC.

l iCaseNo.:           Party Namc:S AND P    IMect No/Date:         :Deferred
i  1lo/9/80… ALC2/2017      ENTERPRISES        13/80-ALC2/2019        1‐  .                                                108.05.2019               1
i  1                        1

1 1HQFile            RLA Filc           'LicoNo/Datc:0410163247   1
:  |:01/80/050/00188/AM18/    :04/24/040/00058/AM18/   120.06.2017                1

:18 53tiζ ittil十五
`ё

6島島ititt t8五ξiatiぬ i五:ι::ι鷹おきli五
`五

Lも五da tta detia3どぉ基k祥ふ語
・
1五も五品16

1 1fumish the following inforrnation as pcr ad宙 ce of represcntat市 eof MSME:

: 1 1.WCight per squarc mctcr ofimpo■ product.

: iCasc is defered.

| IHQ File

: ICase No.:           Party Namc:LARSEN&   Mcct No/Date:      IApproved
l  ■2/16/80…ALC2/2017      TOUBRO LIMITED      3/80-ALC2/2019     :

RLA File

08,05.2019

Lic.No/Datc:0310815008

:  |:01/80/050/00275/AM18/     :03/95/040/00235/AM18/    103.08.2017

, Decision: The Committee considered the case as pcr the agenda and decided to ratify the norms as per
:

, rccommendation of representative of DHI as under.

Ｓ‐
．
Ｎ。

ITCHS
Code

Import Item
Recommended
Norms

1 72100000
CLAD PLATES― SPEC:SA-516M+SB-265-
THICKNESS RANGE:30 MM T070 MM

Import quantity is
allowed with 5o/o

wastage

2 73260000 FORGED COMPONENTS― SPEC:SA-266
Net to net73070000 FLANGES… SPEC:SA… 182,SA-105

4 73060000 TITANIUM TUBES― SPEC:ASTM B 338,SA-688

:191
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5 83110000 WELDING ELECTRODES Import quantity is

allowed as pcr SION

C-1647
6 83110000 WELDING WIRES
7 38100000 WELDING FLUX

:RA concerned may take further necessary action as per the decision of NC.

ICase No.:9/13/80‐ ALC2/2017 1Party Name:TECHNIP    Mcet No/Date:3/80-   IApproved
lINDIA LIMITED        IALC2/2019        1
1                         108.05.2019            1

1HQ Filc             iRLA File            Lic.No/Date:05104036591
1:01/80/050/00245/AM18/    1:05/24/040/00200/AM18/    111.08.2017            1

:Decision:The Committec considered the case as per the agcnda and decided to ratify the nolllls as per

20 1WrittCn colrments ofConsultant(Tech-3)as underi

1 1.Quantity ofimport itcm at Sl.No.l to 15 may be a1lowcd with l%wastage or wastage

l    Claimed by the im,whichevcr is lcss.

1  2.Quantity ofimport item at Sl.No.16 to 86 may bc a1lowed on nctto net basis.

:  3.Sparcs,if any may be deletcd.

:RA concemcd may takc futther necessary action as perthc decision ofNC。

ICase No。 :4/13/80‐ ALC2/2017 1Party Name:PAHARPUR   Mcet No/Datc:3/80…    IDeferred
l                  lC00LING TOWERS     IALC2/2019        1

:HQ File

LIMITED

RLA File

08,05.2019

Lic.No/Datc:0210207794

う1:19119イ 9f9イ99119件Vl,(  |:02/24/040/00070/AM18/  14.08.2017      1
:Decision:The Col■ lmittee considercd thc casc as pcr the agenda and notcd that a letter of clariflcation

iwas scnt tO RA Calcutta on 20.03.2019.Howcvcr,nO infollllation has bccn rcccived yet.Hencc,thc

lCo】mmittee decided to relnind RA Calcutta in this regard.

iCase is defeHcd.

ICase No.:          :Party Name:S AND P    IMcct No/Date:        IApproved
12/15/80‐ALC2/2017     1ENTERPRISES        13/80-ALC2/2019        1

108.05.2019                1

HQ File: RLA File : Lic.No/Date:0410163451
:01/80/05 01002561AM 1 8/ ,041241040/00095/AM I 8/ ,22.08.2017

Decision: Thc Committce considcrcd the case as pcr the agenda and dccided to ratify the norms as per

22'wrttten recorrrmendation of representative of MSME as under:

'i. Per unit weight of export product is given below:
1. Per unit weight of export item at S1. No. I is 15.20 grams.
2. Per unit weight of export item at Sl. No. 2 is 23.70 grams.

, 3. Per unit weight of export item at Sl. No. 3 is 32.80 grams.
4. Per unit weight of export item at S1. No. 4 is 18.90 grams.

' 5. Per unit weight of export item at SI. No. 5 is 29.60 grams.

SlPaSe



: 6. Per unit weight of export item at S1. No. 6 is 22.50 grams.
:, 7. Per unit weight of export item at S1. No. 7 is 34.50 g.u*r.
: 8. Per unit weigfrt of export item at S1. No. 8 is 27.60 g.u-r.

. , g. Per unit weigtrt of export item at S1. No. 7 is 97.00 g.u-t.

SI.No. ITCHS Codc Import Item Recommended Quantity
1 68069000 Hcat lnsulator Mat 419… 001 451 Kg

2 68069000 Hcat lnsulator Mat 419-002 602 Kg

| :RA concemed maytakc i重 her necessary action as per thc decision ofNC.

| ICase No。 :        IParty Namc:MACAWBER   IMect No/Datc:       Deferred
l  180/11/80‐ ALC2/2018  1BEEKAY PVT.LTD.      13/80-ALC2/2019       1
1  1                    1                          108.05.2019              1

器轟児5ν∞ηνAⅢり協棚ν0023伊AⅢν l蹴器α∝Ю“
3845

|  IDecision: The Conllnittee considcrcd thc casc as per agcnda and decidcd to ask froln thc flm to

l lfumiSh f01lowing infollllatiOn as per the ad宙 cc of thc rcprescntat市 eof MSME:

|  1  1.Dctail technical drawings with dimension of cach cxport product,Cataloguc,if any,may also

l  l       be ibmishcd.

| 1 2.Wcight ofcach Expo貢 Product.

1231 3.Weight of each of thc impoicd and indigcnous input,scparately for each product,for thc

l l    purpOSC Of matcrial balancing.Nct wcight(Gross wcight minus wastagc)for each importcd

l l   and indigenous input in thc cxport product may be indicatcd.Net wcight along with details of

l 1    0thCr importcd input to bc used in thc rcsultant product and sought to bc importcd/procured
l  l     froln sOurccs othcr than the licensc,if any,Inay also be indicatcd.

1 1  4。 Statting from thc speciication of thc cxport product,basic calculation as to how of raw

: l    material proposcd for impo責 has been arrived at,including thc net wcight of components to

l l    bC manufacturcd out of thcse importcd materials,wastagcs claimcd at cach stagc of

l l    manufacturing with complete justiication and suppo■ ed by documentary e宙 dence/drawings

l   l        ctc.

|   |

| ICasc is defercd.

| ICase No。 :31/11/80‐       'Party Namc:NETAFIM    ,McCt No/Datc:3/80-   :Approved
1 lALC2/2018           11RRIGATION INDIA     IALC2/2019        1
1  1                    1PVT.LTD.            08.05.2019         1

14鶏轟品藁れ

' |'11¨

|:件甲7 1軍出:Tド∵1ド
|  :Decision:The Colrmittee considered the casc as pcr the agcnda and dccided to ratify the norlns as per

l  iadvicc of Consultant(Tcch-1)as undcr:

| |(i) Export itcms at Sl.Nol,2,3 may be allowed with 5%wastage or wastage claimcd by thc
l :      irln,whichevcr is lcss.

91PCge
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| (ii) Exportitem at Sl.No.4 may be a1lowed on nctto nct basis with accountability clause.

IRA concemed maytakc i■ her necessary action as per the dccision ofNC.

ICase No。 :18/19/80…      IParty Namc:KINECO    IMeet No/Date:3/80-    IDeferred
:ALC2/2017          :KAMAN COMPOSITES―   IALC2/2019         1

11NDIA PVT LTD       108.05。2019          1

1HQ Filc             lRLA File            Lic.No/Date:1710006668 1

251夕 l(19/9,γ997??争Yl,( _|:17/24/040/00050/AM18/  110。 10.2017       1
1Decision:The Colllmittee considercd the casc as per thc agenda and notcd that f11111's rcply was scnt

lo McitY on 08.03.2019.Howcvcr,nO Comments have bccn reccivcd yct.Hencc,thc Committec
ldecided to renlind MeitY in this rcgard.

ICase is dcfcred.

lcI:L責ぶ::Jb′il,患bl      lPartyN五轟ど:AkζttAR    :Mきさ:貴8'bttiti」′恵bl   lbι fettι :
:ALC2/2018           ,PRECISION TUBES      IALC2/2019        1
1                   1PVT.LTD,             o8.05.2019         1

1HQ File             lRLA File            :LicoNo/Datc:34100435301
::01/80/050/00221/AM19/  1:34/24/040/00179/AM18/  110。 10.2017       1

IDecision: The Collrmittec considered the casc as per agcnda and dccided to ask from thc flHn to

limiSh f01lowing infollllation as per thc ad宙 ce ofthe rcpresentat市 eofMSME:

1  1.Detail technical drawings with dimensiOn of cach cxport product,Cataloguc,if any,may also
l       be lhmished.

2611W::覆 :l:::I計鰍盤協
・
and hdgeno∬ mp」がep鉗激dy bre¨ h yodu∝ ,おHhc

l   purpOSe Ofmaterial balancingo Nct weight(Gross weight minus wastage)for each impo貢 ed

:   and indigenous input in thc export product may be indicated.Net weight along with details of

i    Other impOrted inputto bc used in the rcsultant product and sought to bc impo■ cd/procurcd

i   frOm SOurccs otherthanthc licensc,if any,may also be indicatcd.

1  4。 Staiing from thc speciication ofthe expoi product,basic calculation as to how ofraw

l       material proposed for import has becn arrived at,including thc nct weight of components to

l    bC manufactured out ofthesc importcd matcrials,wastages claimcd at each stage of
l    manufacturing with completejustiication and supported by documcntary cvidence/drawings

l     etc.

ICase is dcfeHed.

Case No.:45l19/80- Party Namc: LARSEN & Mect No/Date:3/80- Approved
IALC2/2017

271HQ Filc

TOUBRO LIMITED      IALC2/2019        1
108.05,2019            1

IRLA Filc Lic,No/Date:0310816384

101/80/050/00326/AM18/    103/95/040/00476/AM18/    117.10.2017            1

1Decision:Thc Committec considercd the casc as per the agcnda and decidcd to ratify the norms as pcr

lwrittcn commcnts of DPⅡ T vidc their U.0.No.:P-47014/26/2019-TSW dated 22.04.2019.(COpy

101Page



lenC10Sed)

IRA concemed may takc fu貢 her neccssary action as pcr thc dccision ofNC.

ICase No.:46/19/80‐        IParty Namc:STERLITE    Mcet No/Date:3/80…    IRejected
:ALC2/2017           1POWER TRANSMISSION  IALC2/2019        1
:| LIMITED 08.05。2019

|  IHQ File              lRLA Filc             Lic.No/Date:03108166251

128191(1949,9`?9,77(今 Yl14  1i9,イ ?,(919夕971,/AM18/  130.10.2017       1
1  :I)ecision:「 Fhe comnlittec considcrcd thc casc as per agcnda and notcd that dcflciency lettcr as raiscd

l iby MCitY was sentto thc■ 111l on 04.12.2018 and inal rcminder on 08.03.2019.Howcvcr,nO rcply

has been received yet. Hence, the committee decided to reject the case under intimation to RA.

IRA concemed may take conscquential action accordingly.

Case No.:36/19/80- Party Name: ASHOKA Meet No/Datc:3/80- Deferred
:ALC2/2017 MANUFACTURING LTD,  ALC2/2019
i                         ‐                         .08.05.2019            1

1HQ File             lRLA File             Lic.No/Date:02102079411

291:91119イ 9,γ99'17件 Yl14  1107(114919イ 99119/AM18/  03.H。
2017      1

1Decision:The Colnmittec considercd thc casc as perthc agenda and noted that DPⅡ T vidc their U.0.

INo.:P-47011/15/2019-TSW dated 24.04.2019 infollllcd that thc casc docs not pertain to DPⅡ T.

IThcrefOre,the Committcc decidcd to rcfcrthe casc to MSME for cxamination.

| ICase No。 :9/20/80…       IParty Name:S AND P    IMcct No/Datc:3/80-      IApproved
l  lALC2/2017           1ENTERPRISES        IALC2/2019           1
‐  .                                               108.05,2019               1

1 lHQFile            lRLA File           lLicoNo/Datc:0410163667   1
:  |:01/80/050/00373/AM18/   ::04/24/040/00148/AM18/   106.11.2017                1

| :Decision:The Committee considercd the casc as perthe agenda and decided to ratitt the nOrms as per written

l :reCOmmendadon ofreprcsentaivc ofMSME as under:

| li.  Per unit weight of export productis g市en below:

, 1. Per unit weight of export item at Sl. No. 1 is 15.20 grams.

30 2. Per unit weight of export item at Sl. No. 2 is 23.70 grams.
L 3. Per unit weight of export itcm at Sl. No. 3 is 32.80 grams.

4. Per unit weight of export item at Sl. No. 4 is 18.90 grams.

' 5. Per unit weight of export item at Sl. No. 5 is 29'60 grams.

" 6. Per unit weight of export item at Sl. No. 6 is 47.00 grams.

' '7. Per unit weight of export item at Sl. No. 7 is 97.00 grams.

: ii.

11 lrage

Sl.No. ITCHS Code Import Item Recommended Quantity

1 68069000 Hcat lnsulatorヽ /1at 402-001 110Kg

2 68069000 Hcat lnsulator Mat 419¨ 001 567Kg

68069000 Heat lnsulator Mat 419-002 390 Kg



,RA concerned may take fuither necessary action as per the decision of NC.

| ICase No.:78/19/80‐       IParty Namc:SMSINDIA   Mcct No/Datc:3/80-   IApproved
| :ALC2/2017

1 1HQFilc

IPVT.LTD.,

IRLA Filc

ALC2/2019        1
08.05.2019            1

Lic,No/Date:05104045541
,r,,'o11801050100359/AM18/ :051241040100341/AM18/ 09.1Lz0t7

:Decision: The Committee considered the case as per the agenda and on the written cofilments of
:DPIIT vide U. O. No.:7119112018-TS dated 23.04.2019 decided to ratify the norms under GN-4,
;without any wastage and with accountability clause.
1

.RA concerned may take fuither necessary action as per the decision of NC.

ITRANSPORT INDIA     IALC2/2019
LIMITED 08.05.2019

|  ,HQ Filc              lRLA Filc             Lic,No/Date:07101124221

32191イ 19イ9'9イ991,7イ今)41?`  |:97夕 1(919イ99177/AM18/  116.H.2017       1
1 :Decislon:Thc COmmittec considercd the casc as per the agenda and dccided to ratify thc nolllls as pcr

lWrittcn cOmments of DHI vide U.0。 No.:DES-1/ALST/RAIL-1-2018-HEI dated 26.11。 2018。 (Copy
lCnC10SCd)

IRA concemed may take hiher necessary action as perthe dccisiOn ofNC.

ICase No。 :55/19/80"      IParty Namc:VEELINE    Mect No/Datc:3/80-   IRejected

lALC2/2017           1MEDIA LTD.         IALC2/2019        1
1                     :
:                          |                         108.05.2019            1

:HQ Fiiさ             :RLA riiさ             Li`.ヽ 6′btti`:6,ib,6ウ 0恵31

1331.91`19イ9'9イ9911,件Vl14  119,イ子1(919イ991,9/AM18/  120.H.2017      1
:  :Decision:「「 he comittec cOnsidcrcd the case as per agenda and notcd that dcflciency letter as raised

l ly MSME was sentto thc nllllon 29.H.2018 and inal reminder on 08.03.2019.However,no reply

l lhaS bCCn recc市 ed yet.Hence,the committcc decided to rejectthe casc under intimation to RA.

| :RA concemed may take consequential actiOn accOrdingly.

11壺 嶽 ″

/20/血

  |ま 漁 壺 i藷 毬 ↓1111壼 :漱 普
よJ患よ

 lι
ユ
ー
:ι五

| |             IPRIVATE LIMITED,    108.05.2019      1

1 10i庭
~ ~~ ~IRLAi庭

      |二 五ヽ 3/D農よb」 ibttiケ 8001 ~
134191(19イ 9'9イ99,?9件¥1,(  li9,91(919イ 99713/AM18/  15.12.2017      1

: ly Consultant(TCCh-3)was senttO thc im by post On 06.05.2019.Hcnce,the Comittcc decmcd tO

I IWait fOr rcply ofthe irln.

| ICase is deferred.

121奢 移率F

:Case No.:39/8/80‐ ALC2/2018,Party Name:ALSTOM :Approved



35

IDecision:The Committec considered the case as perthe agenda and noted that DPIIT宙 de their U.0.

:No.:P-47011/110/2019-TSW datcd 02.05.2019 infollllcd that DHI Inay be consulted in this inatter.

IHowever,thc case was discussed in thc mccting and thc Corlmittee decided to ratify thc nollllS aS pcr

ireCOmmendation ofrcprcsentat市 e of DHI as under:

Ｓ‐
．
Ｎ。

ITCHS
Code

Export Item SI.

No.

ITCIIS
Code

Import ltem Recommended
Norms

1 87089900

PUMP BODY COMPLETE
―ASSEMBLY TO P/N
TM.0114659.B CONSISTS
OF SLEEVE AF.0100517
/C-1

1 72223019

SS440B Round
bar E)ia16

SS440B Dia 16
mm

Import quantity
is allowed with
2o/o wastage

2 87089900

PUMP BODY COMPLETE
―ASSEMBLY TO P/N
TM.0114659.B CONSISTS
OF BODY PUMP
FH.0100048.F

2 72223019

SS415M Round
bar Dia 43

SS415M I)ia 43

mm

87089900
SLEEVE TO P/N
28514680A

72223019

SS440B Round
bar Dia16

SS440B Dia 16
mm

RA concerned may take further necessary action as per the decision of NC.

ICase No.:260/15/80…

IALC2/2018

1HQ Filc
l:01/80/050/00602/AM19/

'Party Namc:MAINI
IPRECISION PRODUCTS
ILIMITED,

IRLA File

l:07/24/040/00248/AM18/

Party Namc:BIRLA
PRECISION
TECHNOLOGIES LTD。 ,

Approved

Mect No/Date:3/80-     IDeferred

ALC2/2019        1
08.05.2019            1

Mcct No/Datc:3/80-     IDeferred

ALC2/2019       1
08.05.2019            1

Lic,No/Datc:03108182191

IHQ Filc             lRLA File            Lic.No/Datc:03108182181
1:01/80/050/00384/AM18/    103/94/040/00782/AM18/    104.01.2018            1

36 1bι
tiζ iふi:十五さё8丼品itttc 86nξ id`ied thし ι五きさ五ξ pcr thc agenda and noted that the■ 1111's reply was
lsent to MSME on 02.01.2019 and rcnlindcr id notc on 02.05.2019 for cxanlination/colrments.

IHowcvcr,no comments have becn receivcd yct,Hcncc,thc Col■ lmittee dccided to wait for thc

lcommcnts.

iCase No.:20/20/80‐

lALC2/2017

ICasc is defercd.

ICase No。 :23/20/80…

IALC2/2017

37.責
OFii:
:01/80/050/00387/AM18/

IParty Name:BIRLA
‐PuclsloN
ITECI‐INOLOGIES LTD.,

IRLA File

|:03/94/040/00784/AM18/    104.01.2018

lommittcc considercd the casc as pcr thc agenda and notcd that thc firm's reply wasDecision: The (

L3 lPilgc

IMeet No/Date:3/80-

:ALC2/2019
108.05。2019



:sent to MSME on 02.01.2019 and rerninder ld

:HOWeVer, no colnments have becn received yet.
icomlnents.

iCase is deferred.

;;i; o, oz.oi,.iitg io'
Hence, the Committee

examinati on/comments.
decided to wait for the

■器轟児5α0038yAMlν  tttttiOЮ 078yAMlν お::ぶら褥α0310818275
138 1bjtitibil十 五もёも轟轟itit`ιも五tia岳きa thさ ιttξ3~lξ pcr the agcnda and noted that the illll's reply was

l  lscnt to MSME on 02.01.2019 and rcnlindcr id notc on 02.05.2019 for examination/comlnents.

| IHOWCVer,no comments have bccn reccivcd yct.Hcnce,the Corrllnittee dccided to wait for thc
i  lcomments.

1  :

i iCaSe is defcrred.

Case No.:21/20/80‐

ALC2/2017

Case No。 :22/20/80…

ALC2/2017

Party Namc:BIRLA
PRECISION
TECHNOLOGIES LTD.,

Mect No/Date:3/80…    IDeferred
ALC2/2019       1
08.05.2019            1

| IHQ File             lRLA File            Lic.No/Datc:03108182731
1  ::01/80/050/00386/AM18/   1:03/94/040/00783/AM18/   05.01.2018         1

139 153ti:お 轟 ThЪ ё8轟轟itiささι8五まともあdi五さιttζもよζ

``li五

と五ま五五五

~猛
五五3icd i五農 i五8五品

;:Iさ
おし 喜五ξ

l  lsent to MSME on 02.01。 2019 and rclnindcr id note on 02.05.2019 for cxanlination/conllncnts.

: IHOWCVCr,no comments havc been reccivcd yet,Hencc,thc Colrmittec decided to wait for the
:  icolYllncnts.

| ICasc is defered.

Case No。 :25/20/80…

ALC2/2017

HQ Filc

:01/80/050/00389/AM18/

Party Name:BIRLA
PRECISION
TECHNOLOGIES LTD.,

Party Namc:BGR ENERGY
SYSTEMS LIMITED

RLA File

:04/24/040/00187/AM18/

Meet No/Date:3/80-      Deferred

ALC2/2019       1
08.05.2019            1

Mcct No/Datc:3/80-  Approved
ALC2/2019       1
08.05.2019            1

Lic.No/Date:0410163861‐

05.01.2018            1
40

IDecision:The Committee considered thc casc as pcr thc agcnda and dccidcd to ratify thc norms as per
lwrittcn comments of DPIIT vide thcir U.0.No.:P-47011/100/2019-TSW dated 24.04.2019。 (COpy

lenC10SCd)

IRA concemed may take funhcr neccssary action as pcrthe decision ofNC.

141摯 ago



‐ ICase No。 :32/11/80‐       ‐Party Namc:AQUASUB   IMcct No/Datc:3/80-   IDeferred l
l :ALC2/2018           ENGINEERING        IALC2/2019        1       1

108.05。2019            1          1

1 :HQ Filc             RLA File            LicoNo/Date:32100783581       1

,1191イ1019,949971,/今Yl?`   i,7イ :γ949ィ99919/AM18/  105,01.2018       1      1
1  1Decision:Thc Colrmittee considcrcd the case as per the agenda and noted that flnn's reply was scntl

lto DPIIT on 23.04.2019 for examination ofthc casco Howcvcr,no cornmcnts have becn reccived yet。 |

| IHenCC,thc Colnmittee decided to wait for colnmcnts.                     |

l iCasc is defercd.

Case No.:29l20l80- Party Name: AQUASUB Meet No/Date:3/80- ,Deferred
:ALC2/2017

1HQ Filc

ENGINEERING        .ALC2/2019
08.05.2019

Lic,No/Datc:3210078359RLA Filc

|  |:01/80/050/00393/AM18/     :32/24/040/00042/AM18/    108.01.2018            1

142 1Decision:The Committee considcrcd thc casc as per agcnda and notcd that dcicicncy lctter raised by

l  lDPIIT was sent to thc flrnl on 07.03.2019。 However,no reply has been received yct. It is decided to

ISend rlnal reminder to thc fF1111l tO mmish the rcquisite inforlnation within 15 days failing which the

lCaSe Will be rtteCted.

ICasc is dcfcrrcd.

ICase No.:37/20/80‐     IPa■ y Namc:RAYCHEM IMcct No/Datc:3/80-    IApproved
lALC2/2017          1RPG PVT LTD.      IALC2/2019          1

08.05。2019              1

1HQ Filc            lRLA File           Lic.No/Date:0310818302  1
1:01/80/050/00401/AM18/  1:03/95/040/00728/AM18/   108.01.2018               1

1Decision:The Committce considcred the case as perthe agenda and dccidcd to ratlfy the norms as pcr
lwrittcn cOnunents ofDPIIT vidc thcir U.0.No.:P-47011/324/2018-TSW datcd 24.04.2019.

ITCHS
Code

Export ltem
ITCHS
Code

Import Item
Recommended
Norms

84239020

Z6RA&PW 25
ELEMENT
BODY
SS PARTS

72222021

STAINLESS STEEL
ROD DIN l.4545
SS ROD DIN l.4545(
SPECIAL GRADE OF
17-4 PH STEEL)

Import quantity may
bc allowed upto 35%
wastage with
accountability clause,
after taking l/3'd
recovery from scrap

Note: The word "Rod" may be added in the description of import item after the word "Stainless
Steel".

RA concerned may take further neccssary action as per thc decision of NC.

43

151 'age



127/20/80-ALC2/2017     1EQUIPMENTS(CHENNAI)IALC2/2019        1
:                  IPVT・ LTD.          08.05。 2019        1
1     、  ___ ―       |   ―      ‐                          ‐

1器轟児5ν0039νAMlν  競 ち刷 iν0020吟Yw l?fl・ 子り

':Tド

|::l111___

iDecision:The Committee considercd the casc as per the agcnda and dccided to ratify thc nolllls as per

iwritten cOmments ofCOnsultant(TCCh-3)as undCr:

'411:1露

:メ器∬龍1魁遺事献ξ糊吼Tl胤Ⅳldtoneth血⑩n面脚
i  baSiS)・
1  3.Items at Sl.No。 10&H may be deletcd as il11l has procured indigenously.

1 4.Quantity Ofimport item at Sl.No.12&13 may be a1lowed on net+5%wastage on net

: 5.Quantity Ofimport itcm at Sl.No。 14 may bc a1lowcd as per Sl.No.15 ofS10N C-1647.

iSpecincatiOn&thickness of import items at Slo No。
8,9,12,13 85 15 to match in import`髭

,export.
l

i ,RA ,orr.emed may take further necessary action as per the decision of NC.

IParty Name:S AND P    IMeet No/Datc:
IENTERPRISES        13/80-ALC2/2019
1                        108.05,2019

Approved
ICase No.:

11/3/80‐ ALC2/2018

| :責 Oliiと 1           1RLAFilc           lLic.No/Date:0410163885  1

1 101/80/050/00001/AM19/  1:04/24/040/00202/AM18/  109,01.2018         1

11緊灘寛ぶ驚服:『::器蠍歯鷺T譲]p∝
ぬC agenda and dccidcdわ ratify■e nomstt p∝
ME as under:

i. Per unit weight of export product is given below:

1. Per unit weight of export item at S1. No. 1 is 15.20 grams.

2. Per unit weight of export item at S1. No. 2 is 23.70 grams.

3. Per unit weight of export item at S1. No. 3 is 32.80 grams.

4. Per unit weight of export item at S1. No. 4 is 18.90 grams.

5. Per unit weight of export item at S1. No. 5 is 29.60 grams.

6. Per unit weight of export item at Sl. No. 6 is 20.00 grams.

7 . Per unit weight of export item at S1. No. 7 is 97.00 grams.

145

SIo No.
ITCHS
Code

Import Item
Recommended QuantitY

1 68069000 Hcat lnsulator Mat 419-001 As applied

2 68069000 Hcat lnsulator Mat 419-002 543 Kg

16 lPag*

Party Name: PRECISION Meet No/Date:3/80- APProved

:

;RA concerned may take further necessary action as per the dccision of NC.



ALC2/2017 IENGINEERING PVT.LTD. IALC2/2019
1                          108.05,2019

| ■Ofiぼ  ~      lLAFiiι
~ ~‐ ~  ‐

1お 3ヽ/D五 1さ 16]16恵 i恵44ダ:~~ ~
261flイ19イ9,9/99,??イ今Yl,4  193(?,(919991,1/AM18/  IH.01.2018       1
1  lDecision:The comnlittee considered the casc as pcr agenda and notcd that dcflciency lctter as raised

l lby MSME was sentto thc irm on 21.01.2019 and inal remindcr on 02.05。 2019.Howcvcr,nO rcply

l lhaS been rcce市 ed yet.Hence,the committcc dccidcd to wait for reply ofthe flm.

| ICasc is defered.

: ICase No.:54/20/80‐      IPa■ y Namc:SWASTIK   ,Mcct No/Date:3/80-   Deferred
l :ALC2/2017           1TUNGSTEN PVT LTD    IALC2/2019        1

108.05.2019            1

1 1HQFilc             lRLA File            Lic.No/Date:03108184441
1  1:01/80/050/00418/AM18/    1:03/95/040/00824/AM18/    ■1.01.2018            1

1 1Decision:Thc colrmittcc considcrcd the case as per agenda.Rcpresentative of the flHll,whO appcared

173』 I淵 1獣 1,:L鋼 篇 ム#λ:i湯 £鳳 器 鷺 爛 immm∝
,慶Ⅲ ng h宙eW O●五〇n」

| l io CCrtiicate of Analysis of import item from foreign supplier indicating clearly%content of
l  l       each rnctal.

| : 五. Recovery of othcr Metals and thcir commcrcial valuc.
| 1面 . Detailed proccss of manufacturing.

| ICasc is dcferred.

| ICase No.:37/5/80… ALC2/2018 1Party Namc:DILIGENT SCM Mect No/Date:3/80-   IRejected

l  l                   lSOLUTIONS PRIVATE    IALC2/2019        1
1  1                    1LIMITED             08.05.2019         1

1 1HQFilc             lRLA File            LicoNo/Datc:09100659411

28191(1949,919901'(今Yl?イ   119?夕 1(919199,,1/AM18/  131.01.2018       :
|  'Decision:Thc conlnittec considcred the casc as per agcnda and notcd that deflcicncy letter as raised

l ゎy MSME was scntto thc■ 111l on 27.H.2018 and inal rcmindcr on 26.03.2019.Howcver,no reply

l :haS becn rcce市 cd yct,Hcncc,the committec dccided to reject the casc undcr intimation to RA.

| IRA concemed may takc conscqucntial action accordingly.

| ICase No。 :52/20/80‐      IParty Namc:MICRON    IMeet No/Datc:3/80-   IApproved
l lALC2/2017           11NSTRUMENTS PVT LTD  IALC2/2019        1
‐  .                         :                         108.05.2019            1

.9器品児5剛欄AⅢν 性が営υ∞
"ν
AⅢν l隠鼎

α
“
Ю犯55381

1  1Decision:The Colllmittcc considcrcd thc casc as pcr the agcnda and decided to ratify the norms as pcr

l lwrittcn commcnts ofDPIIT vidc thcir lcttcr No。 :7/5/17/TSW datcd 18.04.2018.(Copy enclosed)

17 1 Ptt g e

:Deferred



RA conccmed inay take furthcr ncccssary action as pcr the decision ofNC.

IHQ Filc
|:01/80/050/00768/AM19/  1:04/24/040/00212/AM18/  107.02.2018

IDecision:Thc Colllmittec considered the casc as pcr thc agenda and noted that thc hard copy of thc

lappliCation has not bccn rcccived yct.Thercforc,thc Committce decided to requcstthe concemed RA
iandthcfl111ltofbHlishthchardcopyofapplicationfbrexalninationofthccase.

Case is deferred.

Case No。 :33/20/80‐       IParty Name:AUTOCOMP  MCCt No/Datc:3/80-   IApproved
ALC2/2017           1CORPORATION PANSE   IALC2/2019        1

IParty Name:ZTT INDIA
IPRIVATE LIMITED

IRLA File

Meet No/Date:3/80-   Deferred
ALC2/2019       1
08,05。2019            1

Lic.No/Date:04101639561

08.05.2019

LicoNo/Datc:3110066981

13.02.2018
IHQ File

IPRIVATE LIMITED

IRLA File

:01/80/050/00397/AM18/    1:31/83/040/00154/AM18/

)ommittce considcred thc casc as per thc agcnda and decided to ratify the norms as perrDecision: The (
,written comments of DHI vide their U. O. No.: 3/2612018-TSW(B) through e-mail dated 16.04.19 on

:repeat basis similar to Export product 22 ofAA No. 3110067246 dated 27.11.2018.

:

iRA concerned may take further necessary action as per the decision of NC.

ICase No。 :33/5/80‐ ALC2/2018 1Party Namc:LARSEN&   :Mcct No/Date:3/80-
1                   1TOUBRO LIMITED      IALC2/2019

'08.05.2019

Approved

鶴語鳳蕊虚1二」
~義

'赫

詰鼻1二 j‐ ,総策
品1081崩

|

lDecision:The Committcc considered thc casc as pcr thc agcnda and dccided to ratify the nolllls as per

lwritten cOIIlments of DPⅡ T vidc their U.0.No.:P-470H/340/2018-TSW datcd 25.04.2019.(COpy

lenC10SCd)

IRA conccmcd may takc hihcr ncccssary ac● on as pcrthc dccidon ofNC.

152
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ITCHS
Code

Export Item
SI.

No。

ITCHS
Code

Import
ltem

Recommended
Norms

1 87082900

劇EINF SUBFRAME TO
BODY MTG PLT―
HK835C365AF
(NET WT 123191 KGS)

1 72082790

HOT
ROLLED
PICKLED
COIL
HR GRADE
S420MC

r.26kglkg
content in the

export product



iCase No.:32/5/80… ALC2/2018 1Party Namc:TINITA     IMcct No/Date:3/80-   IDeferred
l                   lENGINEERING PVT.LTD. ・ALC2/2019

08.05.2019            1

1HQ File              lRLA Filc             Lic.No/Datc:03108193801
1:01/80/050/00081/AM19/     :03/95/040/01031/AM18/    123.02.2018            1

53 1Decision:The Committcc considcrcd thc casc as per agcnda and notcd that deflciency letter raised by

lMSME was scntto the■ 111l on 26.03.2019.Howevcr,no rcply has becn rccc市 cd yet,It is decided to

lscnd rlnal reminder to thc irm to hrnish thc rcquisitc information within 15 days failing which thc

lCaSe Will be rlccted。

ICasc is dcfcFed.

ICase No。
:9/3/80…ALC2/2018 1PartyName:MICRON    IMcct No/Date:3/80-   IApproved

l                   :INSTRUMENTS PVT LTD  IALC2/2019        1
1                         1                         108.05.2019            1

鉾職吊みΨΨγ型り 器場称
"ν

件甲γ lギ黎:TドT7
1Decision:The Cornmittcc considcred thc casc as pcr thc agcnda and dccided to ratify the norms as per

lwritten colIInents of DPⅡ T vide thcir Fo No.: P-47011/85/2019… TSW dated 16.04.2019。 (COpy

lenC10Sed)

:RA conccmcd may takc hihcr necessary action as perthc dccision ofNC.

:こ1:L責 i甚 ~‐
     ~|111,責

ame:S AND P   IMect No/Date: Approved
8/3/80…ALC2/2018      ‐ENTERPRISES        13/80-ALC2/2019

108,05.2019                1

LicoNo/Date:0410164032  1
::01/80/050/00008/AM19/   .:04/24/040/00249/AM18/   102.03.2018

,Decision: The Committee considered the case as per the agenda and decided to ratify the norms as per

written recorrunendation of representative of MSME as under:

i. Per unit weight of export product is given below:
1. Per unit weight of export item at Sl. No. 1 is 15.20 grams.

2. Per unit weight of export item at Sl. No. 2 is 23.70 grams.

3. Per unit weight of export item at Sl. No. 3 is 32.80 grams.

4. Per unit weight of export item at Sl. No.4 is 18.90 grams.

5. Per unit weight of export item at Sl. No. 5 is 29.60 grams.

6. Per unit weight of export item at Sl. No. 6 is 20.00 grams.

7. Per unit weight of export item at Sl. No. 7 is 28.00 grams.

8. Per unit weight of export item at Sl. No. 8 is 20.00 grams.

9. Per unit weight of export item at Sl. No. 9 is 32.00 grams.

10. Per unit weight of export item at Sl. No. 10 is 47.00 grams.

11. Per unit weight of export item at Sl. No. 11 is 97.00 grams.

IHQ File RLA Filc

Sl.No. ITCHS Codc Import Item Recommended Quantity
1 68069000 Hcat lnsulator Mat(419-001) 829 Kg

68069000 Hcat Insulator Mat (419-002) 571 Kg

19 1 Ptt g e
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:RA concemed may take i■her necessary action as per thc dccision of NC.

:ftteN∝
νσ帥■Lα2脱81協譜器鍔鶏.,瀾鷲“

辟
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l l               l

l薔就:鳳ふ二j鶴沈∴ふ111111客黎1lΨlll■ |
161霊
iき

1計語需霊チ舞嗅:tttt鰭胤鳳T出鰤∬浮肌

':∫

認I胤聡

1輩lmFttlT:11』‖
eV∝
'no commc■

s have becn Кcdved yd.HcncQぬ e Co―itte

l lcasc is dcfcred.

ICase No。 :67/5/80… ALC2/2018,Party Name:BHARAT Mcet No/Datc:3/80-   IApproved

:HEAVY ELECTRICALS   IALC2/2019
:LIMITED

IHQ File
l:01/80/050/00116/AM19/

RLA File
:04/24/040/00267/AM18/    ,02.04.2018

b..iiiorr: The Committee consid.i.a tfr. case as per the agenda and decided to ratify the norms as per

57 written comments of DHI vide email dated 06.05.2019 as under:

i,

' 1. euantity of import item at S1. No. I &2is allowed with 1.05 Kg/Kg content in the export

: : 2. Quantity of import item at Sl. No. 3 to 30 is allowed on net to net basis with accountability

3. Import item at S1. No. 16 -specific name of the item be asked and endorsed in AA.

, RA concerned may take further necessary action as per the decision of NC.

iCase No。 :40/8/80-ALC2/2018 1Party Name:SARA SAE    Mcet No/Date:3/80-   IDeferred
l                   lPRIVATE LIMITED      ‐ALC2/2019

‐08.05.2019

08.05.2019            1

Lic,No/Date:04101641501

Lic.No/Datc:6110001499‐

201Pa g奪

HQ Filc RLA Filc

,8、こまま品 十五8 ёg品118:86niagiιど

“

さ

`五

ξぬ

`品

L8五五五五五五五&さと

“

れ とも五&さ品ジ血書品品ふ

| ゎy MSME wassenttothe irm on 06.05.2019.Hence,the Col■ lmittec decided to wait for reply ofthe

l  lf11111.

| ICasc is dcfeHcd.



Case No.:23l5/80-ALC2l20l8 Party Name: RITES LTD. Mcct No/1Date:3/80-

ALC2/2019
08.05,2019

Rejected

IHQ File
101/80/050/00072/AM19/

RLA File

:05/24/040/00045/AM19/
Lic.No/Datc:0510406273

27.04.2018
59

,Decision: The committee considered the case as per agenda and noted that deficiency letter as raised
,by DHI was sent to the firm on 27 .11.201 8 and final remindcr on 26.03.2019. However, no reply has
been received yet. Hence, the committee decided to reject the case under intimation to RA.

,RA concerned may take consequential action accordingly.

ICase No。 :6/8/80¨ALC2/2018 1Party Name:L&T― MHPS   Mcct No/Date:3/80…
ITURBINE GENERATORS  IALC2/2019

:Deferred

HQ File

PRIVATE LIヽ41TED

RLA Filc

08.05。2019

Lic,No/Datc:0310820724

Mcct No/Datc:3/80-   IDeferred
ALC2/2019        1
08,05。2019            1

Lic.No/Datc:05104062871

Deferred

1601191イ 1949,919911?件 ¥l?イ   |19,(?,`Y9191ll,件¥|,(  177:91・子911      1
1  1Decision:Thc Colrmittee considercd thc case as per agenda and notcd that a dcflcicncy lcttcr raiscd

l :by DHI was sent to thc f11111 0n 06.05.2019.Hcnce,thc Colmmittee decided to wait for rcply of the

l  lfln■ .

| ICase is defcrcd.

Case No。 :27/5/80‐ ALC2/2018 1Party Name:ISGEC HEAVY
IENGINEERING LIMITED

HQ File RLA File
':01/80/05 010007 6lAM 19/ :051231040/0003 SlA}y4lgl 01 .05.201 8

6t
,Decision: The Committce considered the case as per agenda and noted that a deficiency letter raised

,by Consultant (Tech-3) was sent to the firm on 06.05.2019. Hencc, the Committee decided to wait for

reply of the firm.

Case is deferred.

Case No.:38/5/80…ALC2/2018 1Party Name:THE WEST   Mect No/Datc:3/80…
ICOAST PAPER MILLS LTD:ALC2/2019

108.05。2019

IHQ File RLA File Lic.No/Datc:0710113226

:01/80/05 0100087 IAM I 9/ :01 1241040/00009/AM I 9/ 03.05.201 8
62

Decision: The Committee considcred the case as per agenda and noted that a deficiency letter raised

by MeitY was sent to the firm on 07.05 .2019.I{ence, the Committee decidcd to wait for reply of the

,firm.
l

Case is deferred.

211翡 拳ge
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+6ё6Mが  lM881ヽ8'5嘉と:」 /恵6_     IApproved

l lALC2/2018          1CORPORATION PANSE  :ALC2/2019          1
1 1                PRIVATE LIMITED    108.05。 2019          1

_     |                      
‐      ｀

1‐

119轟携鳳∴1↓t‐ 1発鳳 蕊∴
 津脳驚i:I:I品 1黒霊1  1Dι ti:iぶ 111十五も

'33島

丼ii188 86五ζiatigatit tiξ
`五

ζ
l ,written comments of DHI vidc thcir U.0.No.::

| lepcatba亘 sto Expoi product 22 and 24 of AA No.3110067246 dttcd 27.H.2018.

SI.

No。

ITCHS
Code

Export Item
SI.

No。

ITCHS
Code

Import Item
Recommended
Norms

1 87089900

OTHER PARTS AND
ACCESSORIES(INCL.CABS)
REIN― SUB FR TO BDY
MTNG PLT RR―
J9C35A364CA

1

72082790

HOT ROLLED
PICKLED COIL
HR GRADE:
S355MC

1.26kgs/kg
content in the

export product

2 87089900

OTHER PARTS&
ACCESSORIES OF BODIES
(INCL.CABS)
STP― RR―SUSP SUTP BM―
J9D35A677AA

2 72082790

HOT ROLLED
PICKLED COIL
HR GRADE:
S355MC

1.14kgs/kg
content in the

export product

:RA concemed maytake i五 hcr neccssary action as P,11'1991,191ザド9:

FaseNo調
田義Lα/2018器肥淵熙∬ 遭釧

「

削~1"Юttd
i                   lPRIVATE LIMITED      08.05。 2019         1
1                          ‐                         .                    :

Lic.No/Date:31100670401

1器轟児5υ0008υAMlり  ■角男iυ000H件¥lイ  97P'・1911   1
:Decision:The Collmittcc considcrcd the case as perthc agcnda and dccided to ratify thc norms as per

lwrittcn comments of DHI宙 dc their U.0.No.:3/26/2018-TSW(B)thrOugh C― mail dated 16.04.19 on

irepeatbasis similarto Exportproduct 22 ofAANo.3H0067246 dated 27.H.2018.

164

Sl.

No。

ITCHS
Code

Export Item
Ｌ

　

ｏ

Ｓ

Ｎ

ITCHS
Code

Import Item
Recommended
Norms

1 87089900

OTHER PARTS&
ACCESSORIES OF BODIES
(INCL CABS)

REINT SUBFRAME TO BODY
MTG PLT―HK835C365AF

(123191 KGS)  _

1 72082790

HOT ROLLED
PICKLED
COIL
HR GRADE
S4201Ⅵ C

l.26kglks
content in the

export product

RA concerned may take further necessary action as per the decision of NC'

22 1 P atto
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| ICase No.:43/5/80‐ ALC2/2018 1PartyName:GODREJ&   IMcct No/Datc:3/80-   IDeferred l

:  |                   IBOYCE MFGoCO.LTD.,   IALC2/2019        1       1
1  1                          1                          08.05.2019            1          1

:  IHIQ Fii3~…

…… … ‐
     1良 二Å filど  

… …
        Lic.No/Date:03108208121       1

七5'Pr9イ 9,91999?子イ今Yl?` 119,(?1彎 99997,(AMl% 
Ю7.05.2018    1    1

1 1Decision:The committcc considercd the case as per agenda and notcd that dcicicncy lettcr as raiscd

l lby COnsultant(TCCh-3)was sent tO thc im on 14.01.2019 and inal reminder on 06.05。 2019.|

: IHOWever,no reply has been rcccivcd yct.Hcnce,the collllnittce dccided to wait for reply ofthe flFm.:

I Icase is defcred.

l iCaseNo。 :46/5/80‐       Party Name:S AND P    lMeet No/Date:3/80-      IDeferred l
l  :ALC2/2018           ‐ENTERPRISES        ‐ALC2/2019           1      1‐ i                 b8.05.2019      1   1

1 1HQFile            lRLA Filc           lLic.No/Datc:0410164303   1      1
1 101/80/050/00095/AM19/  :04/24/040/00027/AM19/  107.05。 2018         :     |

166:Decision:Thc Colrmittcc considcrcd thc casc as pcr thc agcnda and dccidcd to ask from the■ 111l to l

l :fumiSh thc following infomaation as pcr ad宙 cc ofrcpresentative of MSME:             |

1  1

1 1  1.Per unit weight of export.

| 1 2.Wastage details.

l iCasc is dcfcrcd.

: iCase No。 :173/15/80…       IParty Namc:BANCO     Mcct No/Datc:3/80-   IApproved
l  lALC2/2018           1PRODUCTS(INDIA)     .ALC2/2019        1

| IHQ Filc

ILIMITED

IRLA Filc

08.05.2019

Lic.No/Datc:3410044129
|  |:01/80/050/00515/AM19/     :34/24/040/00389/AN(18/     09,05.2018

:Decision: The Committee considered the case as per the agcnda and decided to ratify the norms as per

;SION C-1891 on thc recorunendation of representativc of MSME as under:

||

67

Sl.No. ITCHS Code Export Item
1 87089100 RADIATOR PARTS ALUMINIUM FIN PROFILE

87089100 RADIATOR PARTS ALUMINIUM HEADER PLATE¨ TOP&BOTTOM
87089100 RADIATOR PARTS ALUMINIUM CORE CHANNEL― RH&LH

4 76082000 ALUMINIUM TUBE
87089100 RADIATOR PARTS PLASTIC TANK― TOP&BOTTOM

rt ltemsm

SIo No. ITCHS Code Import Item Recommended Norms

1 76072090 ALUMINIUM FOIL
1.02 kg/kg content in the
export product

2・ 76061200 ALUMINIUM SHEET 1.03 kg/kg content in the
export product

76061200 ALUMINIUM STRIPS
1.03 kg/kg content in the
export product

231PЭ gc



4 39081090

33%GLASS FIBRE FILLED NYLON―
66-POLYAMIDE 66 COMPOUND

GRANULES

1.05 kg/kg content in exPort

product

士Granules word Lay be added in lmportltem at Sl.No。 4

,C"r. Xo.,ASlill80- Pily Name: JAMES Meet No/Date:3/80- Deferred

:ALC212018 ROBINSON LABS PVT LTD 'ALCZlz}lg
08.05.2019U

i| |    _ ‐―  ― ―_   …        ~tig、も
'b五

18:691oo66251 1

11:llil,14iliュ li186五:i::1:IWl::1111:#:lli11五81:iIII11::1:翼11ltil葦
: ibyConsultant(Tech_1)was Sentto thc irm on 0

: lepけ Ofth9■
m。

: 19T,1,1?争T,1  _ _     __ _  _               _   ―

1宰漱
/11/80-Ⅲ

螢鷺譜評ξ
由
準
釧留
繭 1'proved

l需識ふ議jl二l 協魔∴鳳ζl二j lm飛
め10078銑

|

16911il,I::Iliflllllllぶ::|:11愧11普 ::11111`五
L3五五五五五ha`tiaきさiも illify ti8五

gilit i:|さ
i

l 1  1.Quantity ofimport item at Sl.No.18 to 23&59 to 69 is a1lowcd on netto net basis.

| 1  2.Quantity Ofrest ofthe importitems is a1lowed as per GN-4.

| :
| IRA conccmed maytake i■ hcr ncccssary action as per the dccision ofNC.

l iCaseNo。 :15/11/80‐

| IALC2/2018
IPartyName:BONATRANS IMectNo/Date:3/80-   IDeferred
IINDIA PRIVATE LIゝ 江ITED IALC2/2019       1

|  |                          |                          108.05。2019            1

1鶴識:蕊屁1二」協魔蕊ili二ζ l需飛
よぬh勧此

|

170づιti:itI:‐ ■hc ё31各喜hititと し6五まさtiも五 i五さι:ζ

`五

ξ

``111さ

五Lも五五五五五五五6La仏五i fi五五
;ξ

あユお農i3五

| lwas sent to DHI on 07.01.19 with rcminder ID on 06.05.19 but reprcsentat市 c of DHI infolllled in

l lmeeting thatthe copy ofapplication was not receivcdby DHI.Hencc,the Colllmittec dccidcd to scnd
rthe copy of application to DHI.

:

,Case is deferred.
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| ICase No.:166/15/80‐     IParty Namc:BHARAT    IMeet No/Date:3/80…    'Deferred

l  lALC2/2018           1HEAVY ELECTRICALS   IALC2/2019        ,
|  |                    ILIMITED              08.05.2019         1

1 1HQFile             RLA Filc            Lic.No/Date:09100664721

17119イ 19イ9,9499591/今Yl?/  119?イ 11(919499171/AM19/  118.07.2018       1
1  lI)ecision:The Committcc considcrcd thc casc as pcr the agenda and noted that Fil町 n's application was

l lSenttO DHI on 19.03.19 but rcprcsentat市 e of DHI informed in mceting that the copy of application

l :WaS nOtreceived by DHI.Hence,the Colnmittec decidcd to send the copy of application to DHI.

l iCasc is dcfcrrcd.

| ICase No.:8/11/80‐ ALC2/2018 1Party Namc:LEIXIR     IMcct No/Datc:3/80-   IDeferred
i  l                   lRESOURCES PRIVATE   IALC2/2019        1
1  1                    1LIMITED             08.05.2019         1

1 1HQFilc             lRLA File             LicoNo/Date:05104073341

1721191`,9イ 91%991νttYlγ _19,(1,/Y9イ9919子竹 Yl?`  117:97:子 911 _… …  |… … … …
1  1Decision:「 Fhe Comlnittee considered thc casc as pcr agenda and noted that a dcflciency letter raised

l lby COnsultant(Tech_1)was Sent to thc flll11 0n 06.05.2019.Hence,thc Colrmittee decided to wait for

l lepけ OfthC irln.

| ICase is defeⅡed.

iCase No.:174/15/80‐     IPa■ y Namc:MAINI     IMcct No/Date:3/80-   Approved

'ALC2/2018           1PRECIS10N PRODUCTS   IALC2/2019        11                    1LIMITED             08.05.2019         1

1HQ File             lRLA Filc             Lic.No/Date:0710H36551
1:01/80/050/00516/AM19/     :07/24/040/00106/AM19/    127.07.2018            1

1Decision:Thc Colnmittcc considcred thc casc as pcr thc agenda and dccidcd to ratify thc nolmls as per

lrCCOmmendation ofrcprcscntative ofMSME as under:

Sl。

No.

ITCHS
Code

Export ltem
Ｌ

　

ｏ

Ｓ

Ｎ

ITCHS
Code

Import Item
Recommended
Norms

1 87089900

PUヽIP BODY COMPLETE―
ASSEMBLY TO P/N
TM.0114659.B CONSISTS
OF SLEEVE AF.0100517/C-1

1 72223019

SS440B Round
bar Dia16

SS440B Dia 16
mm

Import quantity
may be allowed
with2Yo wastage

87089900

PUMP BODY COMPLETE―
ASSEMBLY TO PN
TM.0114659.B CONSISTS
OF BODY PUMP
FH.0100048.F

2 72223019

SS415M Round
bar E)ia 43

SS415M E)ia 43

mm

RA concerned may take further necessary action as per the decision of NC.

73
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品ζ::おtil iDecision:The Committce considcred the case as

l :written comments of DPIIT vide their F.No.:P-47011/85/2019-TSW datcd 18.04.2019.(COpy

l  lenC10SCd)
|  |

| :RA concemed may take inher necessary action as perthe decision of NC.

| ICase No。 :18/11/80-      IParty Name:KELVION    ,Mcct No/Datc:3/80-   IDeferred
l :ALC2/2018           11NDIA PVT LTD        IALC2/2019        1

RLA Filc

08.05.2019

LicoNo/Date:0310822721

1519ビツ9,γ9919γ響 ツ  1響9191%99'9:鮮
li五ぉ::1lll』 ll農 1とき五品品ジ:ど農許ふ品と| :Decision:The Committec considered the casc a

l iby DPIIT was scntto the Allll on 06.05.2019.Hcncc,thc Committcc dccided to wait for reply of the

,firm.
;

,Case is deferred.

1 lHQFile

IHQ Filc

iCase No.:7/11/80‐ ALC2/2018 1Party Name:ISGEC HEAVY McetNo/Date:3/80-   IApproved l
l                   lENGINEERING LIMITED  IALC2/2019

IRLA File

08.05.2019

Lic.No/Datc:0510407435

:76191(19イ9,9夕♀12γttYl_?(  119,(1,夕 19イ99子9,/AM19/  103.08.2018       1
: IDecision:The Committec considcred thc case as per thc agenda and decidcd to ratify the nol11ls as per

i lWrittCn colrmcnts of DPIIT宙 de thcir Uo O.No.:P-470H/60/2019-TSW dated 25.04.2019。 (COpy

:  lenC10SCd)

:RA concemcd may take mtther ncccssary action as perthc decision ofNC。

ICase No.:9/11/80… ALC2/2018 1Party Namc:LEIXIR      Mcct No/Datc:3/80-   IDeferred
i                   lRESOURCES PRIVATE   IALC2/2019        1
1                    :LIMITED              08.05.2019         1

lHQ File              lRLA Filc             Lic,No/Date:05104074541
1:01/80/050/00200/AM19/    105/23/040/00218/AM19/    106.08.2018            1

IDecision:The Corrllnittec considered thc case as pcr agenda and noted that a dcflcicncy lcttcr raiscd

lby COnsultant(TeCh-1)was sent tO the f1111l on 06.05.2019.Hence,the Colrmittee decided to wait for

lepけ Ofthe im。

iCase is dcfcred.
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| ICase No。 :76/11/80‐       Party Namc:HIMACHAL   Mcct No/Datc:3/80-   IDeferred
l  lALC2/2018           FUTURISTIC          IALC2/2019        1
1  :                   COMMUNICATIONS LTD  08.05.2019         1

1  1HQFilc              lRLA Filc             Lic.No/Datc:05104074451
1  1:01/80/050/00267/AM19/     :05/23/040/00215/AM19/    106.08.2018

178 1Decision:Thc Colrmittcc considercd the casc as per agcnda and noted that dcflciency letter raised by

MeitY was sent to the f1111l on 27.03.2019.However,no reply has been rcccived yet. It is decided to

isend rlnal reminder to thc f11lll to lhmish thc requisitc infollllation within 15 days failing which the

iCaSe Will be rtteCted.

ICasc is dcfcⅡ cd.

iCase No。 :177/15/80-     IParty Name:VERTICE    Mcct No/Date:3/80-   IApproved
:ALC2/2018           1GLOBAL PVT LTD      IALC2/2019        1
1                         1                         108.05。 2019            1

1HQ File             lRLA Filc            Lic.No/Date:09100665491
791:01/80/050/00519/AM19/    1:09/24/040/00212/AM19/    106.08.2018            1

1Decision:Thc Collmittee considered the casc as per the agcnda and decidcd to ratify thc nolllls aS pcr

iSION C-829 on thc rccorrlmendation ofreprescntativc of MSME.

IRA conccmcd may take irther necessary action as pcrthe decision ofNC。

ICase No。 :11/11/80…       IParty Namc:ISGEC       IMcet No/Date:3/80-   IApproved
lALC2/2018           1HITACHI ZOSEN LIMITED IALC2/2019        ‐

108.05。2019            1

1HQ File             lRLA Filc            LicoNo/Datc:05104074801

801191イ 1949,9`99191`今¥l?/  119,/7,491999119/AM19/  108.08.2018       1
1Decision:The Colrmittcc considered the case as per thc agcnda and decided to ratify the nolllls aS pcr

lwritten colrments of DPⅡ T vidc thcir U.0.No.:P-47011/84/2019-TSW dated 24.04.2019,(COpy

lCnC10Sed)

IRA concemed may take hrther ncccssary action as perthc dccision ofNC.

ICase No.:19/H/80‐      IPa五 y Namc:ICEM      IMect No/Datc:3/80-   Deferred
lALC2/2018           1ENGINEERING COMPANY IALC2/2019        1
1                  1PRIVATE LIMITED,     08.05.2019        1

1HQ File             lRLA File            Lic,No/Datc:03108229391

81191(199'9イ9971%今 Vl?イ   119,91(919`9919,/AM19/  109.08.2018       1
1Decision:「 rhe cOmlrlittcc considered the case as per agenda and noted that a deflciency letter raised

lby Consultant(TCCh-3)was senttO thc flrm on 06.05.2019.Hcncc,the Committee dccidcd to wait for

irCply Ofthe f11111.

ICase is deferred.

2Tlrage
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: ICase No。 :43/11/80…

| :ALC2/2018
:  |
1  1

1 :HQ Filc

Party Narnc:THE ANUP    IMcct No/Datc:3/80-
ENGINEERING LIMITED  IALC2/2019

108.05.2019

RLA File Lic.No/Datc:0810143257

RLA Filc

:52/24/040/00038/AM19/

Deferred

Deferred

:  |:01/80/050/00234/AM19/    1:08/24/040/00115/AM19/     14.08.2018            1
1821 _   ―― ―          :.さ I ttLこ五五五轟さ五6icd tili五五

`五

ιi品し,18titi rlitcdl lDecision:Thc Committcc considcred the casc a

l lby DPIIT was scntto the im on 06.05.2019.Hcncc,the Committcc dccided to wait for reply ofthc

l lf11111.

: iCasc is dcfcrred.

ICase No.:5/11/80‐ ALC2/2018 1Party Name:LEGENDS THE IMect No/Date:3/80…
1                  1MERCHANT GROUP     IALC2/2019

108.05。2019

IHQ File IRLA Filc Lic.No/]Date:05104075481

:01/80/050/00196/AM19/    1:05/23/040/00229/AM19/    117.08.2018            1

Decision:Thc Colrmittcc considcred thc casc as pcr agenda and notcd that dcflcicncy lcttcr raiscd by

:  |:01/80/050/00196/AM19/

183 1Decision:Thc Colrmittc(

iMSME was scntto thc flm on 26.03.2019.However,no reply has bccn receivcd yct.It is decided to

isend inal reminder to the■ 111l to hmish the rcquisite infollllation within 15 days failing which the

,CaSe Will be raCCtcd.

,Case is deferred.

i iCaseNo.:34/1/80‐ ALC2/2019 1Party Name:KINECO     Mect No/Datc:3/80…    IDeferred
: |                IKAMAN COMPOSITES―   IALC2/2019       1
1 1                 11NDIA PVT LTD       08.05.2019        1

| :童OFile             iRLAFilc            Lic.No/Date:17100067161
7/AM19/    .20.08.2018            1

s pcr thc agenda and noted that the hard copy ofthe

thc Conanlittec decided to request the concerned RA

Dn for exanlination ofthe case.

1 1
1 iCase is defeⅡ ed.

ICase No。 :7/13/80‐ ALC2/2018 1Party Namc:L&T… MIIPS   MCet No/Date:3/80-   IApproved
l                   :BOILERS PVT LTD      IALC2/2019        1
:                          :                         108.05。 2019            1

LicoNo/Date:5210042737
23.08。2018

IHQ File
l:01/80/050/00316/AM19/

185 1bι ti:i`I:十五ιёふ五轟iti38 83五ζiともおa thも し五ζとょξ per the agenda and decided to ratify the nollllS aS pcr

l lWrittencomments ofDHI宙
dc cmail datcd ll.02.2019 as undcr:

| 1  1.Quantity ofimport itcm at Sl,No.lto 4&6-pipcs,tubcs and in― is allowed with l.02

1 1    Kg/Kg contentin thc expoi product.

| 1  2.Quantity Ofimportitcm at Sl.No.5&7 is allowed on netto nct basis as per GN-4 with

28 1 P tt g e
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accountability clause.
3. Quantity of import items (welding consumables) at S1. No. 8 to 12 is allowed as per SION C-

1647.

RA concerned may take further necessary action as per the decision of NC.

'Meet No/Date:3/80-IALC2/2019
108.05。2019

ICase No。 :42/11/80-      IParty Namc:MEDIVAC
IALC2/2018           ‐SURGICAL PRIVATE
I                    ILIMITED

IMcct No/]Datc:3/80-

‐ALC2/2019
108.05.2019

:Deferred

87

RLA Filc
:37/24/040/00002/AM19/

lommittee considered the case as pcr agcnda and noted that a deficiency letier raisedDecision: The (

by MSME was sent to the firm by post on 07.05.2019. Hence, the Committee decided to wait for reply
'of 

the firm.
:

:Case is deferred.

Mcct No/Datc:3/80-

ALC2/2019
108.05。2019

:Lic.No/Date:3710002710

128.08。2018

:HQ Filc              lRLA Filc             LicoNo/Date:03108234161
1:01/80/050/00214/AM19/    103/94/040/00488/AM19/    129.08.2018            1

88 Decision: The Committee considered the case as per agenda and noted that deficiency letter raised by
MSME was sent to the firm on 26.03.2019. However, no reply has been received yet. It is decided to

send final reminder to the firm to furnish the requisite information within l5 days failing which the

case will be rejected.

Casc is dcfcrred.

Case No.:25/11/80‐

ALC2/2018
Party Namc:LARSEN&
TOUBRO LIMITED

Case No。 :23/11/80‐

ALC2/2018
Party Name: JAYESH
METALS AND FERRO

IDeferred

29lrage

HQ Filc RLA Filc ILic.No/Datc:03108233601

1861191119イ 9'949971,イ今Y19/  1:03/95/040/00056/AM19/  128.08.2018
,Decision: The Committee considered the case as per agenda and noted that a deficiency letter raised

rby Consultant (Tech-3) was sent to the firm on 06.05.2019. Hence, the Committee decided to wait for
:reply of the firm.

| ICasc is dcfcrcd.



IDeferred

:89 1Decision:Thc Colllmittec considcred thc casc as pcr agcnda and notcd that deflciency lettcr raised by

l  :DHI was sent to the flrln on 29.03.2019.Howcvcr,nO rcply has bccn rcceived yet. It is decided to

: ISend inal reminder to thc im to mmish thc requidte mbma●
。nw責hn 15 days hihng whch the

: ICaSC Will be rleCtCdi

: lcasc is defeHcd.

Party Name. TEGA Meet No/1Datc:3/80-    IDeferred

IALC2/2018           11NDUSTRIES LIMITED   IALC2/2019
1                         1                         108.05.2019

1器轟児5υ0024りAMl% IЪち刷10Ю0087AMl% :::∬gttα
02Ю208676

'Decision: The Committee considered the case as per the agenda and decided to ask from the firm to

,t.nirt following information as per written comments of DPIIT vide their F. No.:07117812018-TS

dated 26.04.2019:

1. To indicate separate net weight of Rubber part & other materials used in the export product

(i.e. composition of export product)
2. Specific grade of Synthetic Rubber & Natural Rubber to be used in manufacturing the

product.
3. Justification for import of Hot Rolled Steel & its calculation of requirement for manufacture

of export product.

Case is deferred.

Mcet No/1Date:3/80-

ALC2/2019
08.05。2019

IHQ File              lRLA File             Lic.No/Datc:31100671681
1:01/80/050/00225/AM19/  1:31/83/040/00091/AM19/  106.09.2018       1

1Decision:The Colllmittee considered thc case as per agenda and decided to ratitt the n01llls on rcpeat

ibaSiS as approved for AA No.: 3H0067036 dated 04.05。
2018 on the rccommendation of

91 1Cpresentativc ofDHI as under:

ITCHS
Code

Export Item
ITCHS
Code

Import Item
Recommended
Norm

84139190

61/0-PARTS OF OIL FIELD
EQUIEPMENT-4.5"FLUID END
BODY,52"LONG AW1978(IN
NOS6 ANDIN K.G.9951)

72222099

FLUID ED
FORGING 52"LG
AW108(6 NOS)

1.52 KgA<g content in
the export product

l

:RA concerned may take further necessary action as per the decision of NC.

ICase No。 :34/11/80…

:ALC2/2018

IParty Namc:ULTRA
ENGINEERS

Approved
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| ICase No。 :28/11/80…

| :ALC2/2018
IPartyName:L&T― MHPS
ITURBINE GENERATORS
IPRIVATE LIMITED

IMeet No/Date:3/80-

:ALC2/2019

'08.05.2019: 
…IHQ File
1101/80/050/00219/AM19/

IRLA Filc

l:03/95/040/00466/AM19/

ILic.No/Datc:03108234001

129.08.2018            1

「



iCase No.:65/11/80-

:ALC2/2018

1HQFile

Party Namc:PLANSEE
IINDIA HIGH

PERFORMANCE
IMATERIALS PVT LTD

IRLA Filc

Mcct No/1Date:3/80…      IDeferred

ALC2/2019       1
08.05.2019            1

LicoNo/Date:0710113822

1921:01/80/050/00256/AM19/  1:07/24/040/00094/AM19/  106.09.2018       1

1  1Decision:The Colrunittcc considcrcd thc casc as pcr agcnda and notcd that a deflcicncy lctter raised

l :by COnsultant(TCCh-3)was sCnttO thc irm on 06.05.2019.Hcncc,the Committcc dccided to wait for

l Ⅲepサ Ofthe irrn.

| :Case is defeHed.

iCase No.:9/1/80-ALC2/2019 1Party Name:L&T―MHPS
‐                   ITURBINE GENERATORS

HQ File

ICase No.:44/11/80‐

IALC2/2018

1HQ Filc
l:01/80/050/00235/AM19/

IPRIVATE LIゝ41TED

iRLA Filc

Party Name:LEIXIR
RESOURCES PRIVATE
LIMITED

RLA Filc

Mcct No/Date:3/80-     lDeferred

ALC2/2019       1
08.05。2019            1

LicoNo/Date:03108236451

Meet No/Date:3/80-   IDeferred
ALC2/2019       1
08.05.2019            1

Lic.No/Datc:05104078221

18.09.2018            1

93191(1019'94997,7(今 Yl?`  |:9,95(9191991,?/AM19/  107.09。
2018       1

:I)ecision:″「 he Colnmittec considcrcd the case as per agcnda and notcd that a deflciency letter raised

iby DHI was sent to the f11111 0n 06.05.2019.Hcncc,the Cornmittcc decided to wait for reply of the

iflm.

iCasc is dcfcrred.

Party Name:ALLROUND  IMcct No/Datc:3/80-   IDeferred

(INDIA)VEGETABLE    IALC2/2019        1
PROCESSING MACHINES 08.05。 2019        1
PRI                ‐               |

RLA File              Lic.No/Datc:33100304751
:33/24/040/00007/AM19/     12.09.2018            1

941    ヽ    ‐   ‐             ‐‐ ‐   ―
IDecision:Thc ConttElittcc considered the casc as pcr agenda and notcd that deflcicncy letter raised by

lヽ4SME was scntto thc f1111l on 26.03.2019.Howcver,no reply has been reccivcd yct. It is dccidcd to

isend rlnal re】 minder to the flHll to lunlish the rcquisitc infonnation within 15 days failing which thc

lCaSC Will be rtteCtCd.

ICase is defeⅡ ed.

ICase No.:49/11/80‐

IALC2/2018

951HQ Filc
:01/80/050/00240/AM19/    1:05/23/040/00264/AM19/

Decision: The Committec considered the case as per agenda and noted that a deficiency letter raised

by Consultant (Tech-1) was sent to the firm on 06.05 .2019. Hcnce, thc Committee decided to wait for
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y of the firm.

Case is deferred.

Case No.:22/11/80‐

ALC2/2018

HQ File

:01/80/050/00213/AM19/

Decision: The Committee
by MSME was sent to the

irm.

Case is defcrred.

路漁 欝♀FD.1造:州ν
αり8)Feねred l

l          108.05.2019     1    1

1RLA File             LicoNo/Date:03108239921       1
1:03/94/040/00561/AM19/  126.09.2018      1     1

considered the casc as pcr agenda and noted ihut u deficiency letter raiscd
firm on 06.05.2019. Hence, the Committee decided to wait for reply of the

Party Name: CI-AcV nqbfA
PRIVATE LIMITED

108.05.2019

1LicoNo/Datc:3110067179
126.09.2018

RLA File

:31/83/040/00096/AM19/

: The Committee considered the case as per agenda and noted that deficiency letter raised by
was sent to the firm on 26.03.2019. However, no reply has been received yet. It is decided to

final reminder to the firm to furnish the requisite information within l5 days failing which the
will be rejected.

Case is deferred.

Case No。 :53/11/80‐

ALC2/2018
ICase No。 :53/11/80口       IParty Name:ISGEC HEAVY McctNo/Date:3/80-   :Approved l
:ALC2/2018           :ENGINEERING LIMITED  IALC2/2019        1       1
1                          1                         108.05.2019            1          1

1責OFiit‐

~  ~~~  ~    :貢
LA Fiiさ   
…   ~  ・

titiヽ 6′511も ib3・1646ケ恵441‐
 ~   |

|:01/80/050/00244/AM19/   1:05/23/040/00263/AM19/   19.09。2018         1       1
Decision: The Committee considered the case as per the agenda and decided to ratify the norms as per
written comments of DPIIT vide their U. O. No.: P-4101116012019-TSW dated 25.04.2019. (Copy
enclosed)

RA concerned may take further necessary action as per the decision of NC.

Case No。 :57/11/80‐

ALC2/2018
IMeet No/Date:3/80-

:ALC2/2019

HQ Filc

:01/80/050/00248/AM19/
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ICase No。 :68/11/80‐       IParty Namc:MAGNETI   .Mcet No/Datc:3/80-   IDeferred
lALC2/2018            1MARELLI TALBROS     IALC2/2019        1
‐                   ICHASSIS SYSTEMS      08.05.2019         1
1                   1PRIVATE LI

IHQ Filc             RLA File            Lic.No/Date:05104079181
991:01/80/050/00259/AM19/  1:05/24/040/00352/AM19/  .27.09,2018       1

1Decision:The Col■ lmittec considcrcd the case as pcr agcnda and noted that a deflciency lctter raised

:by DHI was sentto thc■ 111l on 18.01.2019 and inal rcmindcr on 06.05.2019.Hencc,the Colrmittec

ldCCidCd tO wait for rcply ofthc illll.

ICasc is dcfetted.

|  ICase No.:82/11/80‐      Party Namc:ANSTECH   IMeet No/Date:3/80-   IDeferred
l  lALC2/2018           1                  1ALC2/2019        :
‐   ‐                         ‐                         108.05,2019            1

1  :HQ File             lRLA Filc            lLic.No/Date:34100445431
1    :01/80/050/00273/AM19/    1:34/24/040/00218/AM19/    104.10.2018            1

1100 btti:itil… 十五ι ёЬtthitit`ι 8五ξiat島五 tht tiζι ttζ おさli五

`・

lL:A五五五五五五81も a th慶 五五fa t6ぉジ

ー
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1  appliCation was not rcceivcd from RA&flrm and in this rcgard,a lettcr was scnt to RA&thc■ 1111

1  on 26.03.2019.However,no infomaation has bccn rcceived so far.The Committee dccided to wait
l  lfOr hard copy ofthc application.

|  ICase is dcfcHed.

|  :Case No。 :            IParty Name:ENPRO      IMcct No/Datc:      :Approved
1  75/11/80… ALC2/2018     .INDUSTRIES PVT.LTD.  13/80-ALC2/2019     1

.08.05.2019            1

1  1HQ File:             IRLA Filc:            ILic.No/Date:31100671971
1  01/80/050/00266/AM19/   131/83/040/00110/AM19/   110.10.2018       1

1  1Decision:The Corrllnittee considcred the casc as per thc agcnda and decided to ratify the norlns as

1lolわer written recommendation ofrcprescntativc of MSME as under:

|  1  1.Quantity ofimpott itcms at Sl.No.lto 25,45 to l10,127 to 165,167,168,170 to 175,177
1   1       to 181 and 183 to 203 is a1lowed as pcr GN-4,with rclcvant grade and size.

|  1  2.Quantity ofrest ofthe importitems is a1lowcd on nctto net basis with nil wastage and

l  l   aCCOuntability clausc.

|  IRA conccmed maytake i■ her necessary action as per the dccision ofNC.

'  Case No。

:67/11/80-     IPa貢y Namc:MASU BRAKE IMcct No/Date:3/80-   IDeferred
l  lALC2/2018           1PADS PRIVATE LIMITED IALC2/2019        1

108.05。 2019            1

1∽ 二o品    、 A品  ふ1二j:ぶ 漁
品 h転面

||  |:01/80/050/00258/AM19/   1:05/24/040/0039

1   1Decision:The Colrmittcc considcrcd thc casc as per agcnda and noted that deflciency letter raised
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by consultant (Tech- I ) was ient to thc firm on 26.03.2019.

'It is decided to send linal reminder to the firm to furnish
failing which the case will be rejected.

Case is deferred.

However, no rcply has been received yet.
the requisite information within 15 days

IParty Name:ROTHE ERDE IMcetNo/Datc:3/80…

IINDIA PRIVATE LIMITED IALC2/2019
108.05.2019

IParty Namc:AZAD :ⅣIeet No/Date:3/80- Deferred
ENGINEERING PRIVATE :ALC2/2019
:LIMITED 108.05.2019

ICase No。 :69/11/80…

IALC2/2018
ｄｒ

一　
ｒ
一
た
一　

ｅ
一
Ｄ

鵬
欄 露顎 蝋 1温 :‖軍TF蝋 1と点 富 糧l品 締 ふ 艤 編to lDPIIT On 23.04.2019 fOr cxanlinatiOn ofthc casc.HOwcvcr,no commcnts havc been reccived yet.

IHenCe,the COmmittcc dccided tO wait fOrthe cOlnmcnts.

ICase is dcferred.

Case No.:243/15/80-

ALC2/2018
Party Namc: AZAD Deferred
ENGINEERING PRIVATE IALC2/2019
LIMITED 08.05。2019

HQ Filc

:01/80/050/00585/AM19/
IRLA Filc ILicoNo/Date:0910066798
:09/24/040/00328/AM19/  lo2.H.2018

ro+ |l?t',:lt IT"?:Xtl:e considcred thc .3r:.ur-p-.1 the agcnda and noted thc comments given by-"' DHI vrde their u. o' No.: DES-llAZAD/TuB l-6-201g-HEI dated 02.04.201g wherein DHI statedthat the calculation of the claimed wastage linked with drawing of the export product has not been
Pt9'ided by the firm' Therefore, the comLlttee decided to ask the same from the firm along with the
'information as per Appendix 4H & 4K of DGFT's Public Notice No. 6g/2015-20 dated z2l03l20lg
as per written comments of DHI.

i

Case is deferred.

Case No.:244/15/80‐

ALC2/2018

: ●Q RL    ~｀ IRLA iお       tiし ヽ6′b農よboibb``ケう01
1  101/80/050/00586/AM19/  1:09/24/040/00327/AM19/  102.H.2018       1

1∞請糧農i熱.1雲:滉鷺鷺丸現1鷺慎チ:席鷺需計:疵1:
1機鮮1  掛i聯猟11職難淵獣榔燃
|  :aS per written cOmments OfDHI.

ICasc is defcred.
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Case No.:245/15/80-

ALC2/2018
IParty Name:AZAD
IENGINEERING PRIVATE
ILIMITED

IMeet No/]Date:3/80-

IALC2/2019

108.05.2019

Deferred

1106

HQ Filc             lRLA Filc            lLic.No/Date:09100668001
:01/80/050/00587/AM19/    1:09/24/040/00325/AM19/    102.11.2018            1

Decision: Thc Comnlittcc considcred the case as per thc agcnda and noted the comments given by

DHI vide their U.O.No.:DES-1/AZAD/TuBl-2-2019-HEI dated 02.04.2019 whercin DHI statcd
that the calculation of thc clailncd wastagc linkcd with drawing of thc cxport product has not becn

providcd by the flmo Thcrcforc,thc Comnlittcc dccidcd to ask thc samc from thc flrln along with the

infollllation as pcr Appcndix 4H 8じ 4K of DGFT's Public Noticc No.68/2015-20 dated 22/03/2018

as pcr writtcn colrmcnts of E)HI.

Casc is defered。

Party Name: AZA[) :Mcet No/Date:3/80-   lDeferred

ENGINEERING PRIVATE :ALC2/2019
LIMITED             :08.05。 2019

HQ File             lRLA Filc            :Lic,No/Datc:0910066801
:01/80/050/00588/AM19/    1:09/24/040/00314/AM19/    102.11.2018

'he Committee considered the case as per the agcnda and noted the comm.nit giu"n byDecision: T
107 DHI vide their U. O. No.: DES -llAZAD/TuB l-5-2019-HEI dated 02.04.2019 wherein DHI stated

that the calculation of the claimed wastage linked with drawing of the export product has not been

provided by the firm. Therefore, the Committee decided to ask the same from the firm along with the

information as per Appendix 4H & 4K of DGFT's Public Notice No. 68/2015-20 dated 2210312018

as per written comments of DHL

Case is deferred.

Case No。 :246/15/80‐

ALC2/2018

Party Name: AZAD 4ヽcct No/Datc:3/80- Deferred
ENGINEERING PRIVATE IALC2/2019
LIMITED             108,05.2019

IHQ File             lRLA Filc            iLicoNo/Datc:09100668021

10819イ

'949'9199,lγ

今¥l?`   19?イ114919199,71/AM19/  .02.H.2018       1
1Decision:The Comnlittec considered thc case as pcr thc agenda and notcd that the casc was rcfclTed

to DHI on 19.03.20 19 for exarnination/colllments.Howevcr,no colYlmCntS havc been rcceivcd yct.

IHence,the Cornlnittee decided to wait for thc colnmcnts.

ICase is deferred。

Case No。:247/15/80-

ALC2/2018

Party Namc:AZAD
ENGINEERING PRIVATE
LIMITED

11091HQ Filc             :RLA Filc
l    :01/80/050/00590/AM19/    1:09/24/040/00326/AM19/

Mect No/Datc:3/80-     IDeferred

ALC2/2019       1
08.05.2019            1

Lic.No/Date:09100668031

02.11.2018            1

Case No。 :248/15/80‐

ALC2/2018

lommittec considercd thc casc as per the agcnda and noted the comment, giu.n UyDecision: The (
DHI vide their U. O. No.: DE,S-llAZAD/TuBl-1-2019-HEI dated 02.04.2019 wherein DHI statcd
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trrat trre ,;i;rili;, oi the ciaim.a *uiiug. ii.,r..a with drawing of the export ptoo".t t ui noi 6..,
provided by the firm. Therefore, the Committee decided to ask the same from the firm along with the

information as per Appendix 4H &.4K of DGFT's Public Notice No. 68/2015-20 dated 2210312018

as per written comments of DHL

Case is deferred.

Party Name: AZAD Meet No/Date:3/80-   IDeferred

ENGINEERING PRIVATE :ALC2/2019
LIMITED             108.05,2019

H03昴み甲 νγttγ 器場 :甲響晨Ⅲッ サ∬鼎
α
"Ю
%68041

1Decision:Thc Comnlittce considercd thc casc as pcr thc agenda and noted thatthe case was refelTcd

to DHI on 19.03.2019 for cxamination/commcnts.However,no comments havc becn received yet.

IHcnce,the Colrmittcc decided to wait for the cor‐ nents.

ICase is defered.

Party Name: AZAD Mect No/1Datc:3/80-     |】 〕eferred

ENGINEERING PRIVATE IALC2/2019
LIMITED             108.05.2019

IHQ File             iRLA Filc            'Lic.No/Datc:0910066805,
:01/80/050/00592/AM19/    109/24/040/00312/AM19/    102.ll.2018            :

IDecision:Thc(3omnlittec considcrcd thc casc as per thc agenda and notcd the commcnts givcn by
lll DHI vidc thcir U.0.No.:DES-1/AZAD/TuBl-4-2019-HEI dated 02.04.2019 whcrein DHI statcd

lthat thc calculation of thc claimed wastage linked with drawing of the export product has not becn
provided by the im.Thercforc,the Committec dccidcd to ask the samc from the■ 111l along with the

linf0111lation as pcr Appcndix 4H&4K of DGFT's Public Notice No.68/2015-20 dated 22/03/2018

,aS pCr writtcn commcnts ofDHI.

ICase is deferred.

Case lNo。 :251/15/80‐

ALC2/2018

HQ File

:01/80/050/00593/AM19/

Party Name: AZAD Ⅳlect No/Datc:3/80-   IDeferred

IDecision:The Colrmittec considcrcd the casc as pcr thc agenda and notcd the colllments givcn by
H21DHI vide thcir U.0,No.:DES-1/AZAD/TuBl-7-2019-HEI dated 02.04.2019 wherein DHI stated

that the calculation of thc clailncd wastagc linkcd with drawing of the export product has not been

providcd by the■ 1111.Thercfore,the Committec dccidcd to ask the same from the illll along with the

linf0111lation as pcr Appendix 4H&4K of DGFT's Public Notice No.68/2015… 20 datcd 22/03/2018

as per written comments of DHI.

ICase is deferrcd.

Case No。 :249/15/80‐

ALC2/2018

Case No.:250/15/80-

ALC2/2018

IENGINEERING PRIVATE IALC2/2019
1LIMITED             108.05.2019

1RLA File             lLic.No/Date:0910066806
1:09/24/040/00307/AM19/    102.11.2018
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Case No。 3253/15/80-

ALC2/2018

HQ Filc

:01/80/050/00595/AM19/

Case No.:254/15/80‐

ALC2/2018

設伴壁  s 控:州留副路 PettHed
LIMITED         108.05。 2019      1

RLAtti8     ~titi烏 ′blitもうib6``蔚01 ~~
:09/24/040/00340/AM19/    116.11.2018            1

Party Name:SULZER INDIA,Mcet No/Date:3/80-   IDeferred
PRIVATE LIMITED.    IALC2/2019        1

108.05.2019            1

RLA Filc             lLic.No/Datc:3H00672421
:31/83/040/00124/AM19/    122。 11.2018            1

Decisionr ih" Committee consid.r.d th. .ur. u, p"i ifr" agenda and representative of DHI informed
in meeting that the copy of application was not received by DHI. Hence, the Committee decided to
send the copy of application to DHI.

Case is deferred.

Party Name:KELVION   ,Mect No/Date:3/80-   IDeferred
INDIA PVT LTD        :ALC2/2019        1

108.05.2019            1

HQ File RLA File Lic.No/Date:0310825122i
:01/80/05 0l00s96lAM 19/ .0319410401006941AM 19/ 19. I 1 .201 8

Decision: The Committee considered the case as per the agenda and decided to ask from the firm to
furnish the following information as per written comments of DPIIT vide their F. No.: P-
47 0l | 127 0 1201 S-TSW dated 02.04.2019 :

1. Detailed drawing of the export items.
2. Weight of each export product.
3. Step-wise wastage.

' 4. Model number, technical specification and specific quantity-both in terms of number (if any)
. . ., and/or weight, of each export product (Appendix-33 of current HBP refers).ll4 5. Detailed technical drawings with dimension of each export product, Catalogue, if any, may

, also be furnished.
, 6. Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each imported

" and indigenous input in the export product may be indicated. Net weight along with details
of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

', 7. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured out oi these imported materials, *urtug., claimed at each- stage of
manufacturing with complete justification and supported by documentary evidence/drawings
etc.

Case is deferred.

ICase No.:5/13/80‐

:ALC2/2018

H5'器品児5υ003 4AMl%
Decision:「 Fhc Comnlittec considered thc casc as per thc agcnda and decidcd to ask froln the flm to

n.1町lish the following infollllation as per wrltten commcnts of DPIIT vidc thcir F.No.: P―

47011/86/2019-′
「 SW dated 16.04。 2019:
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Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details
of other imported input to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated.
Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings
etc.

Case is deferred.

Party Name:SULZER INDIA IMcct No/Date:3/80-   IDeferred
PRIVATE LIゝ41TED.    IALC2/2019        1

:08.05.2019           1

■橘携∴二ζl↓t 誅魔::1」鳥il 芳檸鸞晶血“
67241i

:  :Decision:The Committee considercd thc casc as pcr thc agcnda and decided to ask from the f1111lto

l  limish the following infollllation as per written corrllnents of DPIIT vide their U.0。 No.:P―

:   :47011/86/2019-TSW dated 16.04.2019:

|  1  1.Detail technical drawings with dimcnsion of cach export product,Cataloguc,if any,may
l   :       also be fbmished.

IH6  2.Weight of each of the impo■ ed and indigenous input,scparately for cach product,for the

l  l   purpOSC Ofmaterial balancing.Net weight(Gross wcight millus wastagc)fOr cach impoicd

: l   and indigenous input in thc cxpoi product may be inぷ catcdo Net wdght Jong with dct」
Is

l 1   0f Other impoied input to bc uscd in thc resultant product and sought to be
l  l   impOiCd/procured iom sources other than thc liccnse,if any,may also bc indicatcd.

|  1  3。 Starting from the speciication of thc cxport product,basic calculation as to how of raw

i  l    matCrial proposcd for import has bcen ar市 cd at,including the nct wcight of components to

l  l    be manufactured out of thesc importcd materials,wastagcs claimcd at cach stage of

:  l    manufacturing with completcjustiication and suppo■ ed by documentary c宙
dcncc/drawings

l   l     etc。

:  ICase is defcrred.

2.

Case No。 :6/13/80‐

ALC2/2018

Party Nalnc:ISGEC Mcct No/Datc:3/80-   IApproved

HITACHI ZOSEN LIMITED IALC2/2019
108.05。2019

H7轟 o血 」
~~‐

    IRLAFnc      tに .No/Datc0510408649 1

1:01/80/050/00313/AM19/  1:05/23/040/00368/AM19/  127.H.2018       1

1Decision:The Colnmittec considercd the casc as per the agenda and dccidcd to ratify the norlns as

per writtcn comments of DPIIT vide their U.0。 No.:P…470H/98/2019…TSW dated 25.04.2019.

ICase No。 :4/13/80-

IALC2/2018

381Pago



:  (COpy enclosed)

|  IRA concemed may take fuihcr necessary action as pcrthc decision ofNC.

|  ICase No.:3/13/80‐        IParty Name:PHOENIX    IMeet No/Date:3/80-   lDeferred
i  lALC2/2018           1FOILS PVTo LTD.      IALC2/2019        1
1  1                1                108.05.2019       :

|  IHQ Filc             lRLA File            Lic.No/Date:0310825341:

IH8 191督 919,9499,17(今 ¥17  1191ク ,イ9194991,4/AM19/  130.H.2018       :
|   IDecision:Thc Comnlittec considered thc case as pcr agenda and noted that a deflciency lcttcr raised

l   by COnsultant(TCCh-3)was sent tO the flHll on 06.05.2019.Hcncc,thc Colrmittee decided to wait

l  lfOr reply ofthe■ 1111.

I  Casc is dcfeHed。

|  ICase No.:         Party Namc:KUVAWALA  IMeet No/Datc:       :Approved
1   263/15/80-ALC2/2018  1CORE DRILL EQUIPMENT 13/80-ALC2/2019      1
:   |                 IPVT.LTD.            o8.05.2019           1

1  1HQ File:         RLA File:           ILic.No/Date:0310825380 '
|    .01/80/050/00605/AM19  103/94/040/00761/AM19/     104.12.2018              1

1  1Decision:Thc Committcc considcrcd thc case as per thc agenda and dccided to ratify the norms as

l  per Writtcn recommcndation ofrcprcscntat市 c of MSME as under

ITCⅡS
Code Export Item ITCHS

Code
Import Item Recommended

Norms

84314930

DRILLING MACHINE

ACCESSORIES SUCH AS
pRILL RODS/CASINGS/

CORE BARRELS/

ADAPttORS/COUPLINGS/
SUBS丁ITUES NEtt CONttEN丁

:1)SEAMLESS STEEL

丁U BES/PIPES-62.664

M EttRIC丁ONNE

73040000

SEAMLESS SttEELttUBES/PIPES

TECH:GRADE:API GRADES′

SAE 1541′ SAE 1040′ SAE 1045′

SAE 4130′ SAE 4140′ SAE 5130′

106 GR B′ 37 MN5 0R
EQUIVALENT O.D.27.85 MM

丁0168.00 MM′ THICKNESS
l.25 MM丁08.50 MM(1丁 C{HS)
CODE 73043911′ 73043921′

___  73045110′ 73045120)

Relevant grade

and size of

import may be

a‖owed fOr

64.753M丁

inclusive of

3.33%wastage

after 1/3rd

recovery

: RA concerned may take further necessary action as per the decision of NC

Case No.:264l15/80- Party Name. TIL LIMITED Mect No/Date:3/80- Approved
:ALCZt}}tg,o,t!::,::rr;:

, ,n HQ File RLA File Lic.No/D ate:0210208839'-" :011801050100606/AM19l :02t24t040/00108/AM I 9/ 07 .12.20t8
Decision: The Committce considcrcd thc case as pcr thc agenda and decidcd to ratify thc norms as, .per written comments of DHI vide their u. o. No.: DES- IITILLI}TRS-4/2019-HEI dated
,26 

!3.2019 on repeat basis of AA no. 021020883g dated 17.r2.zolg.

1119
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RA concerned may take further necessary action as per the decision of NC.

ICase No.:265/15/80‐

:ALC2/2018

1HQ File

IParty Name:DEE       IMect No/Datc:3/80…    IDeferred

lDEVELOPMENT       :ALC2/2019        1
1ENGINEERS LTD。      108.05。 2019        1

IRLA Filc Lic.No/Datc:0510408837

|:01/80/050/00607/AM19/    105/23/040/00361/AM19/    110。 12.2018            :

121 1Decision:The Committcc considered the casc as per the agenda and decided to ask from thc■
111l to

limish the following infollllation as per writtcn commcnts ofDHI:

1   1.  Use ofitem No.8 of list.

1  2.To scparate weight oflnconel pipe from pipc itting in Sl.No.9 oflist.

icasc is dcfeⅡ ed.

ICase No。 :

31/1/80‐ALC2/2019

122
2.

Case is deferred.

|五rty Na品 :毯む二zERINDIAIMeetNo/Dttα 3/80-   Peた rred

PRIVATE LIMITED.    :ALC2/2019         1
108.05。2019        i

鶏鳳∴∴親↓t景観
'y皿

り響ッサギ郷7ツ7子 |

もιtiζi31:十五ι ё8五甚五iliとも
`3五

:iとし:`alit titgiξ bcr thc agenda and dcdded to ask■om thc irln to
limish the fol10Wing infollllation as per writtcl colnmcnts of DPIIT vidC their U.0。

No.:P―

:47011/86/2019-TSW datcd 16.04.2019:

1  1.Detail technical drawings with dimension of cach expo■
product,Cataloguc,if any,may

also be furnished
weight of each of the imported and indigenous input, separately for eac! product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each.,pqo,T.d

and indigenous input in the export proJuct may bc indicated. Net weight along with details

of other imported input to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated'

Starting from the specification of the export product, basic calculation as to how of raw

material proposed for import has been anived at, including the net weight of components to

be manufactured out of these imported materials, wastages claimed at each stage of

manufacturing with complete justification and supported by documentary evidence/drawings

etc.

401Page



Case No.:32/1/80…

ALC2/2019

HQ Filc

:01/80/050/00780/AM19/

:Party Namc:SULZER INDIA
,PRIVATE LIMITED.

IRLA File

i:31/83/040/00140/AM19/

Mcct No/Datci3/80-   :Deferred
ALC2/2019        :
08.05。2019            i

Lic.No/Date:3110067253:

12.12.2018           :

IDecision:Thc Comlrlittcc considercd thc case as pcr the agcnda and dccided to ask froln thc flm to

limiSh thC following infollllation as per writtcn colrments of DPIIT vide their U.0。 No.:P―

147011/86/2019-「FSW dated 16.04.2019:

1  1.Detail tcchnical drawings with dimcnsion of each export product,Cataloguc,if any,may

23 2籠
翼 壇 意 tfぬe mp。.d ttd hdrnO鵬 Ⅲ ■,Xp額江dy br each yod面,おrぬe

l    purpOSC Of matcrial balancingo Net wcight(Gross wcight minus wastage)for each imported

l   and indigCnous input in thc cxpo■ product may be indicated.Net weight along with details

1    0f Other impOrtcd input tO bc uscd in thc rcsultant product and sought to bc
l     importcd/procurcd frolm sources other than thc license,if any,Inay also be indicated.

1  3.Statting from the spcciication of thc cxport prOduct,basic calculation as tO hOw of raw
l      matCrial prOposed fOr import has been attrivcd at,including the net weight of cOmponents to

l     be manufactured out of thesc importcd materials, wastages claimed at each stage of

l    manufacturing with cOmpletcjustiication and supported by documentary e宙 dcnce/drawings
l     ctc.

ICasc is dcfercd.

Case No。 :272/15/80-

ALC2/2018

HQ Filc

:01/80/050/00614/AM19/

Party Name: ICEM Mcct No/Datc:3/80-     ‐Deferred
ENGINEERING COMPANY ALC2/2019       1
PRIVATE LIMITED,     o8.05.2019        1

RLA Filc            lLic.No/Date:03108256701
:03/94/040/00785/AM19/  114.12.2018      1

Decision: The Committee considered the case as per the agenda and decided to ur[ no* tne frrm to
furnish the following information as per advice of MSME: 

-

' l. Detail technical drawings with dimension of each cxport product, Catalogue, if any, may
also be furnished.

, n ,', 2. Weight of each Export product.
124 3' weight of each oitt. importcd and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) foi each imported' and indigenous input in the export product may bc indicated. Net weight along with detailsof other imported input to be used in the resultant product and sought to be' imported/procured from sources other than the license , if any, may also be indicated.' 4. Starting from the specification of the export product, baslc caiculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to

' be manufactured out oi these imported materials, wastages claimed at eac6- stage of 
.manufacturing with complete justification and supported by documcntary evidence/drawings ,

ctc.
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Case No。 :17/1/80‐

ALC2/2019
IPatty Namc:MUDHRA FINE
IBLANC PRIVATE LTD

IMcet No/Datc:3/80-

:ALC2/2019
,08.05。2019

Deferred

HQ File

:01/80/050/00765/AM19/

RLA File

:04/24/040/00207/AM19/
ILic.No/Datc:0410164995

117.12.2018

125

Decision: The Committee considered the case as per the agenda and decided to ask from the firm to

furnish the following information as per written comments of DHI:

1. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to

be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings

etc.
2. Sheet layout diagram of the material indicating the wastage during blanking.

Case is deferred.

1  1Case No。 :274/15/80-

|  'ALC2/2018
IParty Name:STERLITE   IMcct No/Date:3/80-   IDeferred
iTECHNOLOGIES LTD.   IALC2/2019        :
1                        108.05.2019            1

RLA Filc Lic.No/Datc:03108257201

:03/95/040/00812/AM19/  118.12.2018
126
Decision:The Comlnittee considered the casc as per the agenda and decided to ask froln thc flm to

fumish the following infollllation as per written comments of MeitY vidc thcir F.No.:17(12)/2019-

IPHW datcd 29.04.2019。 (COpy enclosed)

Casc is defcrred.

Party Name:STERLITE   IMCCt No/Datc:3/80-   IDeferred
TECHNOLOGIES LTD.   IALC2/2019        1

108.05.2019            1

鶏轟鳳∴1二j 鷺識:υ0081yttγ r)郷;TTT71
織奮1鳳漱ま11漱:漱1露龍:ヽ壼恩篤l霊謡糀黒F∬姜計略拙翼
IPHW dated 29.04.2019。 (COpy encloScd)

‐it,が三lili::Ё
kёIRё ttЁ

I:'桜:11=3/80-   ltiι

「ita

IⅢ鴨就:j:::ilittj :鷺ち鵬ilil:: ~ 
二ιm5農ょbζぬ4605'6■ ~

6/AM19/    120.12.2018            1

1 もしtiζ16轟 九さё6轟轟iti`も ι品よときi`di五 3 ιttζ
`五

ζおさit五も五L`五ど五品aaさ tiaさa16五ζk拝8轟■8五轟長6

1  :imish the following infomαation as per ad宙 ce of Consultant(TeCh-1):
|    | __     ‐ ―                                    ~                           

‐                ‐

421P参 峰(l

HQ Filc

:01/80/050/00616/AM19/

L7

ICase No.:275/15/80…

IALC2/2018

l  iCasc is defeHed.

|  ICase No。 :279/15/80…

|  IALC2/2018

^



1. Detail technical note on manufacturing process including the relevant flow sheet.
2. Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details
of other imported input to be used in the resultant product and sought to be
imported/procured from sourccs other than the liccnse, if any, may also be indicated.

3. Particulars of the licenscs obtained in the past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of Public
Notice No. 48 dated 14.1 1 .2002.

4. Details of import item at Sl. No. 13 with specific quantity of each type.

Case is deferred.

ICase No.:2/13/80‐

IALC2/2018

HQ File

129191(19イ9,999,ll`今 1ヽ19/

Case No.:281/15/80‐

ALC2/2018

|  :HQ File
1131:01/80/050/00623/AM19/

IParty Namc:SPIROTECH  IMcCt No/Date:3/80-   :Approved
lHEAT EXCHANGERS PVT.IALC2/2019        1
1LTD.               lo8.05.2019         1

1RLA士lit   ~‐
~  ~   ltiti責

o/btticibζ ib46うb」 61

1:05/24/040/00519/AM19/  121.12.2018      1
Decision: The Committee considered the case as per the agenda and decided to i"tiiy tt 

" 
,oi-s u,

per written comments of DPIIT vide their U. o. No.: P-4701112412019-TSW dated 0g.05.201g.
(Copy enclosed)

RA concerncd may take further necessary action as per the decision of NC.

ICase No。
:280/15/80-     IParty Name:VICT6良 A   IMLci貴 6'5五 18:」た01   15`feliti

lALC2/2018           1AUTO PvT.LTD       IALC2/2019        1
108.05.2019            1

1HQ Fiiさ             :良LAlii8            1tit.、 3/bit`:6ζ ib46う63`|    ~
|:01/80/050/00622/AM19/  1:05/24/040/00529/AM19/  .26.12.2018       1
30Ⅲ漁

`轟

十晶ё8島品品
`6魚

品轟a品しょ彙轟意:誇電lA需鳳需1霊:麓1:
篤 酷 ぱ 鮮 l∬

樵

ll出
瀾 薔 :MB nc∽ m面mc ttd“dbぉ 岬額d tte imゝ

Case is deferred.

Party Name:VICToRA   IMcet No/Date:3/80-   IDeferred
AUTO PvT.LTD       IALC2/2019        1

108.05.2019           1

RLA Fib        Liti｀ルb五iよ 6ζ ib4096ζケ
|:05/24/040/00530/AM19/  '6.12.2018      :

IDecisiOn:The COmmittec cOnsidered thc case as pcr thc agenda and notcd that inn's applicatiOn
was scnttO DPIIT On 18.03.19,whO suggested refelTing the matter to E)I―

II.COmnlittcc cOnsidcrcd

鞣 品繁 hTl蔵 Fed that.pm五
ns b MsME The COIIllnhec dedded bお騨 釘dぬeimt
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ICasc is dcfered.

1  1Case No。 :288/15/80‐

1  1ALC2/2018

1  1HQ File

IParty Name:DAGGER    IMcet No/Date:3/80…    IApproved
lMASTER T00L        :ALC2/2019        1

'INDUSTRIES LIMITED   108.05,2019         1
IRLA Filc Lic.No/Date:0310825933

11321PIイ19夕,γT,19`今Yl?`  |:03/94/040/00827/AM19/  126.12.2018       1
Decision: The Committee considered the case as per the agenda and decided to ratify the norms as

per written comments of DHI vide their U. O. No.: DES- 1/DMTo/OMT- 1-201 8-HEI dated

26.03.2019 on repeat basis of AA No. 0310821929 dated 26.06.2018.

RA concerned may take fuither necessary action as per the decision of NC.

1%諾冨鵬A 性ご州留にソ路 lettred
iPVT.LTD.           :08.05.2019         1

:童OFi18            1RLAFilc           lLic.No/Date:05104091441

咤露TT撚進t鳳驚桜驚:‖壷選艶漱忠墨1韓:Iwas sentto MeitY on 19.03.2019 for examina」

:Hence,the Committec dccided to send thc rcmindcr to McitY.

iCase No.:282/15/80‐

lALC2/2018

lcasc is defeⅡ ed.

ICase No.:284/15/80‐

:ALC2/2018

:HQ Filc
:01/80/050/00626/AM19/

ICase No。 :289/15/80‐

IALC2/2018

IPartyNamc:MICRON
IINSTRUMENTS PVT LTD

,Meet No/Date:3/80- lApproved

08.05 .2019

,Lic.No/Date:05 10409 1 50 I

02.01 .2olg
1134

:RLA File

l:05/24/040/00548/AM19/

,Party Name:NIPHA
IEXPORTS PRIVATE
ILIMITED

IMcet No/Datc:3/80-

IALC2/2019
108.05.2019

静漁 r嗅1霊警識事魂
11熱
電響 寓詣濯/搬猟喜鴨鼈欄 lT

I(Copy enclosed)

IRAconcemcdmaytakc hihernecessary actionl,P,IIや

'''1,19,ヴ

N91
|

HQ File             lRLAFile            lLicoNo/Date:02102089071
=    一 ― ‐^,^^´ ^― '・ ヽ ′●^′     |^^ハ ■ ^ハ ln           l

11351:01/80/050/00631/AM19/  1:o2/24/040/00135/AM19/  109・
01.2019       1

1   1Decision:The Colnmittce considcred thc case as per the agcnda and decided tO ask from the f1111ltO

l  limish thc fol10wing inforlnation as pcr ad宙 cc ofrcprcscntat市
cof MSME:

1.  Detail technical drawings with dilncnsion of each export product, Catalogue, if any, Inay

IDeferred

441'8奪 奪



:      also be ibmished.

:   2,Weight of each Export Product.

1  3。 Weight of each of the imported and indigcnous input,separately for each product,for the

l    purpOSe Of material balancingo Net weight(Gross weight minus wastage)for each imported

l   and indigenous input in thc cxport product may be indicated.Nct weight along with dctails

1      0f OthCr irnportcd input to be uscd in the resultant product and sought to be
l     impOrted/procured from sources othcr than thc liccnsc,if any,Inay also bc indicated.
1   4. Starting fronl the speciflcation of the export product, basic calculation as to how of raw

matcrial proposed for import has bccn arived at,including the net wcight of components to

be manufactured out of thcsc imported materials, wastagcs clailncd at each stage of

lnanufacturing with cOmplctc justiflcation and supportcd by doculncntary evidence/drawings

ctc.

Case is deferrcd.

Party Name:VEELINE    IⅣ lect No/Date:3/80-
MEDIA LIMITED       IALC2/2019

108.05.2019

IHQ File             lRLA Filc            .Lic.No/Date:02102089161

136191イ 19イ9'9イ99,,1(今Yl?イ  _|:97(714919イ9911,/AM19/  110.01.2019       1
1Decision:Thc COrlllnittcc cOnsidercd thc casc as pcr the agcnda and notcd that the flnn's application
VヽaS SCnttO MeitY on 19.03.2019 fOr cxanlination.HOwevcr,no cOrrmcnts havc bccn rcceived yet.

IHCnCC,the Committee decided to scnd thc rcmindcrto McitY.

ICase is deferred.

IParty Name:STERLITE   IMect No/Date:3/80¨    'Deferred
lPOWER TRANSMISSION  IALC2/2019        1
1LIMITED         lo8.05。 2019      1

1RLAriit             lLiti漁 。,bttiさ 16」 ib念うとOi」 :

|:03/95/040/00869/AM19/  110,01。 2019      1

Case No.:292/15/80‐

ALC2/2018

ICase No。 :293/15/80‐

IALC2/2018

1HQ File

137191イ 19イ9,949991,夕ヽM19/

Case No。 :21/1/80‐

ALC2/2019

Deferred

;Deferred

451Pδ ge

Decision: The Committee considered the .ur. ur per the agenda ;d a;;ia.a to urt r.o* tn. n.rn to
furnish information as per written comments of MeitY vide their F. No. : 17(10)12019-IPHW dated
29.04.2019. (Copy enclosed)

Case is deferred.

Pa■y Namc:MUDHRA FINEIMect No/Datc:3/80-
BLANC PRIVATE LTD   IALC2/2019

108.05。2019

. _ Ia _Fjl: .RLA Filc Lic.No/D atc:14t 01 65082
.138 r:01/80/0501007691AM19/:04D4/040002221AM191 1 1.0 t.20tg

n..ision: ffr. C"**itt.. considered thc case as per the ug..rAu 
"rO 

,ot.d th;i n.*;, application, waS sent to DPIIT on 28.03.19, who suggested referring the matter to DHI. Committee considered:the matter and observed that it pertains to MSME. Th; Committee decided to forward the firm,s
application to MSME.



Case is deferred.

Case No.:296l15/80- Party Name: BONATRANS Meet No/Date:3/80- 'Deferred
ALC2/2018 INDIA PRIVATE LIゝ 41TED IALC2/2019

108.05.2019

HQ File RLA File Lic.No/Date:0310826356

|:01/80/050/00638/AM19/    1:03/94/040/00879/AM19/    114.01.2019            1

139 1Decision:The Colmnittee considered thc case as per the agenda and noted thc comments given by
lDHI vide thcir U.0。 No.:DES-1/BIPL/AMAx-4-2019-HEI datcd 26.03.2019 whcrcin DHI statcd

that the details of proccss wastage with justiication havc not becn provided by thc■ 1111.Thercfore,

the Colrmittee decided to ask the salne froln thc f1111l along with the infollllation as pcr Appcndix 4K

lofI)GFT's Public Noticc No.68/2015‥ 20 datcd 22/03/2018 as per written collments of I)HI.

ICasc is deferred.

Case No.:297/15/80‥     IPa■y Name:KUVAWALA'Mcct No/Date:3/80-     Approved
l  lALC2/2018          1CORE DRILL        IALC2/2019           1
1  1                  1EQUIPMENT PVT.LTD., 108.05.2019           1

i ::1)轟児5υ0063りAMl% 11::ら 1)::υ 0086γttY17 11'91′ 91?;l:llli:::1 1
: もιti:16轟 Thもё6高品ilとき

`も

五よagiga tiもι五:3 as per the agenda and decded to radtt the nOms as
l  berwri.cn rccommendation ofrcprescntative ofMSME as under:

140

ITCHS
Code

Export Item
ITCHS
Code

Import Item
Recommended

Norms

84314930

DRILLING MACHINE

ACCESSORIES SUCH AS DRILL

RODS/ CASINGS / CORE

BARRELS/

ADAPTORS/ COUPLINGS/

SUBSTITUES NET CONTENT : 1)

SEAMLESS STEEL TUBES/ PIPES

-55,206 METRIC TONNE

73040000

SEAMLESS STEELttUBES/PIPES

TECH:GRADE:API GRADES′ SAE

1541′ SAE 1040′ SAE 1045′ SAE

4130′ SAE

4140′ SAE 5130′ 106 GR B′ 37

MN5 0R EQUIVALENT O.D.27.85

MM T0 168.00 MM′ THICKNESS

l.25 MM T08.50 MM(lTC(HS)
CODE 73043911′ 73043921′

73045110′ 73045120)___

Relevant grade and

size of input item

may be allowed as

57.047 Mr
inclusive of 3.33%
wastage after 1/3'd

recovery

IRA concemed maytab i■ hcr neccssary ac● onl,P'I瞥_1,|,Ⅲ 9「N9__ _____

‐  ICase No.:298/15/80‐      IParty Name:ULTRA    IMect No/Date:3/80-   IDeferred
l  :ALC2/2018           1ENGINEERS          IALC2/2019        1
i   l                        l                        108.05.2019            1

Ⅲ鳳 鳳品 臨脇
農彙菫鸞
i  鷺|  1                 1

1  1Decision:The Committee considered thc casc i

l  lwas scnt to DHI on 19.03.2019.HoWCVCr,1
,  cOmmittee decided to wait for commcnts.

461翁 参落鑑
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Case is deferred.

I  ICase No.:305/15/80‐      IParty Name:VEE KAY    IMeet No/Date:3/80-   IDeferred
l  :ALC2/2018          1VIKRAM&CO LLP     IALC2/2019       1

108.05.2019            1

1  1HQ File             lRLA Filc            lLic.No/Date:08101443691

11421191イ 19イ9,9イΨ,17件 Yl?イ __19,(11(919997?7/AM19/  123.01.2019      1
1  1Decision:Thc Committee considered the case as per thc agenda and noted that the case was rcfcrrcd

l  to MSME on 19.03.2019 for cxamination/comments,However,thc case was discussed in the

l  lmeCting and the COmmittee dccided to forward the case to Consultant(TCCh-1)for CXamination.

|  ICasc is deferrcd。

|  ICase No。 :306/15/80‐      IParty Namc:VEE KAY    :Mect No/Date:3/80-   IDeferred
ALC2/2018 VIKRAM&CO LLP    IALC2/2019

HQ Filc RLA File

108.05.2019            1

1Lic.No/Datc:08101443701

143191(19/9'9199,1,(今 Y19`  |:9191/9191901??/AM19/  ,23.01.2019       '
IDecision:Thc COllllmittec considercd the casc as per thc agcnda and notcd that the case was refered
to MSME on 19.03.2019 fOr exanlinatiOn/colllments.Howcvcr, the casc was discussed in the

lmeeting and the COlrmittee dccided tO fOrward thc casc tO consultant(TCCh-1)fOr CXamination.

ICasc is defered.

ICase No.:23/1/80‐        IParty Name:PARKER    :Mect No/Datc:3/80-   :Deferred
lALC2/2019           1HANNIFIN INDIA PVT.  IALC2/2019        :

LTD. 08.05.2019

И4翼撃T彎[罵進ぉ1患鮒T露:i鞘I心五r熱徹11巌鴨漏ど1もbシ計品
lppliCation has nOt been rece市 ed.The Colnmittcc dccided tO requcstthc cOncemed RA and the irm

lfOrmmishing thc hard cOpy ofapplication.

ICase is deferred.

|  ICase No。 :311/15/80-     IParty Name:BOttATRAttζ  lMもti☆6′b五 :も :シ恵bl 
‐
 :5ιュニIも五

~

|  IALC2/2018           11NDIA PRIVATE LIMITED IALC2/2019        :
108.05。2019            :

:10品    tAtt jl二 j l需鸞よぬ1082Ⅲ1145:01/80/050/00653/AM19/  1:03/94/040/0094

1 1轟 品 The ё6品 ittce鵡轟品 a鳥 品
九 鏡 1:精 嗅 壺 魔 ri誌 :浚 き :姜亀 1:|  :DHI vide their U.o.No.:DES-1/BIPL/AMA,

11『よ漱堂脚∬叢精:轟雰庸T尋軍曇串咄 尋墨l尋部糧
471籍 ege



rof DGFT's Public Notice No. 68/2015-20 dated 2210312018 as per written comments of DHI.

i

:Case is defened.

ICase No。 :312/15/80‐

IALC2/2018

1HQ File

IParty Name:BLISS ANAND
IPVT.LTD.

IMcet No/Date:3/80-

:ALC2/2019
108.05.2019

u.i.i..a

RLA Filc ILic,No/Datc:0510409611

146り l(199,9999'γ ttYl?4  119,9'(919イ 99176/AM19/  106.02.2019       1
1E)ecision:The Committee considcrcd thc casc as pcr the agcnda and notcd thatthc case was referred

to MSME on 19.03.2019 for cxamination/comments.However,the case was discusscd in the

lmecting and thc Committce dccided to forward the case to DPIIT for examination.

Case is deferred.

IParty Namc:THE ANUP   IMcCt No/Datc:3/80-   IDeferred
lENGINEERING LIMITED  IALC2/2019        1
:                         '08.05。 2019            1

HQ File             lRLA File            lLicoNo/Date:08101445831
:01/80/050/00657/AM19/  1:o8/24/040/00394/AM19/  112.02.2019       1■ぼII‐―‐Tl‐   ‐

策:漱::鳳鷺1鳳青麟浚:鸞素:|  IDecision:The Committce considcred thc casc a

l  lto DPIIT on 19.03.2019 for examination/comm(

|  IHencc,the Committec dccided to wait forthc commcnts.

Casc is defeHed.

|  |むlζι責も::'ζ′i/8b:~  ~ |lany Nam8:Mむ 5責RA「 ittЁ IMもさ1‐ 8ヽ'b五 iよう′患bl   ibιfeilti

l  lALC2/2019           1BLANC PRIVATE LTD   IALC2/2019        1
1  :                1                108.05.2019       1

t8協∴ふふ正ζ
~協鳳1お
ittti麟■:1■11111  :Decision:Thc Committec considercd thc casc a

l  lfor examination/comments.

:  ICase is defered.

Case No。 :315/15/80…

ALC2/2018

|  ICase No。 :317/15/80‐      IParty Name:BONATRANS IMcctNo/Da
lINDIA PRIVATE LIMITED IALC2/20191  :ALC2/2018           .:  :~~~~~~~           `                 108.05.2019

1 :          
´ _ :__   __、

1919語携∴鳳jl二 3‐ 琺脇 鳥:     
熙

|  IDecision:Thc Committcc considcrcd thc casc a

l  tO MSME on 19.03.2019 for cxamination.Ho、

|  lcolllmittee decidcd to ask from thc■ 111l to in

l Public No● ce No.68/2015-20 dated 22/03/2018 as per ad宙 cc ofrcprcscntativ?ザ Pり I・    _
481Pago
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Cale is deferred.

|  ICase No。 :319/15/80‐

|  IALC2/2018

1  1HQ Filc

Case No。 :320/15/80…

ALC2/2018

HQ Filc

|  ICase No。 :321/15/80…

|  IALC2/2018

HQ File

Party Name: AZAD

LIⅣIITED

RLA File

,Meet No/Date:3/80- .Approved

08.05.2019        .   :

Lic,No/Date:09100671771

08.05。2019

Lic.No/Date:0910067178

ENGINEERING PRIVATE IALC2/2019
LIMITED

RLA File

1150:91イ ,949,9イ90,,1竹 ¥l?`  119??1イY9499119/AM19/  115.02.2019      1
:  ,Decision:The Committee considered the case as per thc agenda and dccided to ratify the norms as

l  pCr written cOmmcnts ofDHI vide cmail dated 26.04.2019 on repeat basis of AA no.0910063936
:   ‐datcd 15,07.2016.

I  RA concemed may takc hrther ncccssary actiOn as pcrthc decision ofNC.

Party Name:AZAD      IMcct No/Datc:3/80-   :Approved
ENGINEERING PRIVATE IALC2/2019        1

Ⅲ 鼻 ‖ Ψ 監 繁 匙 ι品 :Hlr冒 箕 Ity乱 五ま IE篇 量 i品品 8品 ‐ 18温 基

|  ,per Written commcnts Of DHI vidc cmail datcd 26.04.2019 0n rcpcat basis Of AA no.0910064534
1   1datcd 26.12.2016。

|  IRA conccmcd may takc hiher necessary actiOn as perthe decisiOn OfNC.

盤ぶ熱全盆:1lT:需漱Ⅲ価
1 1pl品と

ILIMITED         lo8.05.2019      1

1血Aiお   
…  ~二

記.ヽ3,5五 i&bう ibbιウiラう:~~~
1152
|:01/80/050/00663/AM19/   1:o9/24/040/00348/AM19/   115.02.2019         1

Decision:Thc COmmittcc cOnsidcrcd thc case as pcr the agenda and dccided to ratify the norms as

per writtcn cOmmcnts OflDIII vidc cmail datcd 26.04.2019 on repeat basis of AA no.0910063934

dated 15.07.2016.

RA concemed may take nュ rthcr ncccssary action as pcr thc dccisiOn ofNC.

Case No。 :322/15/80…

ALC2/2018
Party Name: AZAD
ENGINEERING PRIVATE  :ALC2/2019
ILIIⅥ ITED 08.05。2019

|  :HQ Filc             lRLA File            'titiヽ も,5五i3ibOibb`ケ ittb i
1153:01/80/050/00664/AM19/  1:o9/24/040/00350/AM19/  115.02.2019       1

1  1Decision:The COmmittcc cOnsidcrcd thc casc as pcr the agenda and noted that copy of applicatiOn

l  lWaS Sent to DHI On 26.04.2019.HOwcver,no cOmments havc bccn receivcd yet.Hence,the
l  COmmittCC dccidcd tO wait fOrthc cOmmcnts from DHI.

491Pege

‐Deferred



rCase is deferred.

ICase No。 :325/15/80-

IALC2/2018

1HQ Filc

IParty Name:ULTRA
IENGINEERS

IRLA Filc

IMcct No/Date:3/80-  :Approved
lALC2/2019       '
108.05.2019            1

1Lic.No/Datc:3H00673181

154

155

:01/80/050/00667/AM19/    131/83/040/00177/AM19/    118.02.2019            1

1Decision:Thc Committcc considcrcd thc case as pcr agenda and dccided to ratify the norms on

lrCpeat basis as approvcd for AA No.:3H0067036 dated 04.05.2018 on thc recommendation of
represcntative of DHI as under:

ITCHS
Code

Export ltem
ITCHS
Code

Import Item
Recommended
Norm

84139190

PARTS OF OIL FIELD
EQUIEPMENT-4"FLUID
END BODY,52"LONG
AW1976
(IN NOS26 ANDIN
K.G.45384.56)

72222099

FLUID END
FORGING 52｀ LG
AW108(26 NOS)

1.52 KgA(g content
in the export product

RA concerned may take further necessary action as per the decision of NC.

.Case No。 :

32)II5I8O-ALC22O18 SYNTHETICS LTD. 3/80-ALC2I2OI9
rog'os .2019.... :

.nq rir. : RLA File : ilic.No/Date:0510409691

01/80/05 0100671lAM19/' 051231040/00s06/AM19/ t9 02 z0]9

,Party Name: CHEMICO 'Meet No/Date:

IParty Name:AUTO COMP IMCet No/Datc:3/80-
IINDIA PVT.LTD       IALC2/2019
‐                         108.05,2019

Approved

IDeferred

lommittee considered thc case as per the agenda and decided to ratify the norms asDecision: The (

,per written recommendation of representative of MSME as undcr:

ITCHS
Code

Export Item
ITCHS
Code

Import Item
Recommended
Norms

81101000
ANTIMONY MEttAL

(Sb 99.65%Min.)
26171000

ANTIMONY CONCENTRAttE(
Antimony Content 53.35%)with

12.27%H20{Water)cOntent_

As applied

nclusive of 7%

wastage

iRA concerned may take further necessary action as per the decision of NC.

Case No。:330/15/80"

ALC2/2018

1156器轟児5σ∞
"ν
Amり 蠍翻iν00173岬ッサざ郷TドlTTI_

構ま潔1電計評競1::iF需 11驚:F:F富::.紺黒∬甘1∬胤正留よ世l
reccived yet.Hence,the Comlnittee decidcd to wait for thc commcnts from E)HI.

501舞 θ奪拳



|  ICase No.:26/1/80-      IPatty Namc:MUDHRA FINE.Meet No/Date:3/80¨    IDeferred
l  lALC2/2019           1BLANC PRIVATE LTD   IALC2/2019        1

108.05.2019            1

HQ File RLA Filc Lic.No/D ate:0410165228
157 :0118010s010077 4lAMlgl :041241040100242tAM 19/ 19.02.2019

Decision: The Committee considercd thc case as per the agcnda and decided to refer the case to DHI
for examination/comments.

Case is deferred.

Case No.:331/15/80- Party Name: MICRON Meet No/Date:3/80- ApprovedALCZI2OI$ .INSTRUMENTS PVT LTD ALC}I}OI}
08.05.2019

HQ File RLA File Lic.No/Date:05 10409696
158:011801050100673lAMI91 :O5l24l040lO0668lAMl9l 20.02.2019

Decision: The Committee considered the case as pcr the agenda and decided to ratify the norms asper.written comments of DPIIT vide their F. No., p-qlowlll2olg-TSw dated 16.04.201g. (copy
enclosed)

:

Case No.:332l15/80- Party Name: MICRON Meet No/Date:3/g0- ApprovedralC2l20l8 INSTRUMENTS pVT LTD ALCzt2Otg
0s.os.zo r q

ll59'0118010501006741AM191 :05124/04010066g1AM19/ '20.02.2019 
:

Decision: The Committee considered the casc as per the agenda and decided to ratify the norms asI per written comments of DPIIT vide their F. No., p-qlow17l20lg-TSw dated rc.oq.zotg. (copy
enclosed)

' ftA concerned may take further necessary action as per the decision of NC.

' case No.:333liilso- rP;.tt N"me: SREE RAM Meet No/Date:jig0- lDeferredALCaI2OIr TUBEWELL ALC2I2OII :

08.05.2019
nr ^ r.i 

\''o'wJ'Lwl7

. -^ 19 Fll: RLa rite Lic.No/Date :3210078867
160 :01/8010s010067s/AMtst :32/24t040/000s7tAMre/ iiiz.zot;' "'^vv'vuv'

Decision: The Committee considered thc case as per the agcnda and dccided to call the firm for
..PersonalhearingtocxplainthemanufacturingproceSSinthciorthcomingNCmeeting.

t,Cale is deferred, 
:

511Poge

Case is deferred.



iCase No.:2/1/80‐ ALC2/2019 1Party Namc:PAHARPUR  IMeet No/Date:3/80-   :Approved
l                 :C00LING TOWERS     IALC2/2019        1
1                   1LIMITED             108.05.2019         1

1HQ File             lRLA File             lLic.No/Date:02102090221

161111イ1%9,91997,9イ今VI?`  1191(11(919`99177/AM19/  127.02.2019       1
1Decision:The Committee considcred the casc as per thc agenda and dccided to ratify thc nolllls as

pcr writtcn comments of DPIIT vide their Uo Noo No.:P-47011/323/2018-TSW dated 08.05.2019.

|(COpy enclosed)

Case No。 :3/1/80‐ALC2/2019 1Party Name:SPIROTECH  IMcCt No/Date:3/80-
IHEAT EXCHANGERS PVT.IALC2/2019

Approved

121  1

1  1pcr written comments of DPIIT vide their U.

|   |(COpy enc10Sed)

Ke l■ rther necessary action as pcr thc decision ofNC.I  :RA concemed may tJ

1631ilil:||li:藍
:||::::::1:鶯:i::::llylittLttlliliえこ  1五さ

`五

ξ
`喜

:li`fe拝

:a
.  :to DPIIT on 29.03.2019 for examination/comm`

|  IHence,the Corrllnittee dccided to wait for the colnlnents.

:  icase is dcferred.

Case No.:35/1/80‐

ALC2/2019

I  ICase No。 :38/1/80…

|  IALC2/2019

IParty Name:ISGEC
IHITACHI ZOSEN LIMITED

IParty Name:VICTORA
IAUTO PVT.LTD

Meet No/Date:3/80- Deferred
ALC2l20lg
08.05 .2019

Mcct No/Date:3/80-  IDeferred
ALC2/2019        1
08.05.2019            1

|
■wSME螂 "iわ

■eim m%Ю iηDI

i  case is deferred.
‐    i  .        _ . _   ́ ‐                   ‐         ‐

521Pegc

RA concerned may take further necessary action as per the decision of NC.



|  ICase No。 :41/1/80-       IParty Name:VICTORA    IMcct No/Date:3/80-   IDeferred
l  :ALC2/2019           1AUTO PVT.LTD        IALC2/2019        1
i  :                |                108.05.2019       :

|  IHQ File              lRLA Filc             Lic.No/Date:05104099091

1165191イ 1949,9イ

"7,?件

Yl?イ _19,仔119199979,/AM19/  112.03.2019      1
i   lDecision:Thc Conllnittec considcrcd thc case as per agcnda and noted that a deflcicncy lettcr raised

l  by MSME was sentto thc■ lm On 06.05.2019.Hence,the Colrmittec dccided tO wait for reply ofthe

l   :f11111.

I  Case is deferred.

|  ICase No。 :46/1/80…       IPatty Name:ISGEC TITAN IMect No/Date:3/80-   :Deferred
ALC2/2019 METAL FABRICATORS   ,ALC2/2019        1

PRIVATE LIMITED      lo8.05。 2019         1

!Q nlte RLA Filc Lic.No/Date:0510409960
't66':01/80/050_l00794lAMl9l :051231040100557AM19/ I5.03 .2019 :

Decision: The Committe; considercd the case as per the agenda and noted that DpIIT vide their U.
, lO No': P-47011ll l4l2O19-TSW dated 08.05.2019 suggested that MSME may be consulted in thisi matter. Therefore, the Committee decided to refer the case to MSME, for examination.
1:

i

Case No.:47ll/80- Party Name: VICTORA Mect No/Date:3/g0- DeferredI ALC2l20l9 AUTO pVT. LTD ALC2j2019
09.05.2019 .

Y9Ill: RLA Fitc Lic.No/Date:05 to4oss64,,16.r,,0r!80/050/00795l\Mr9t :05r24r040/00ttztAwtgt ,18.03 .201; ,, 
:

:Pt:t:llThe Committee considered the case ui p.. ug.nau and noted thai a aen"r.n.y tetter raised
,1, MSME was sent to the firm on 06.05.2019. Hence, the Committee decided to wait for reply of the
Itffn.

ri

, :Case is deferred.

iCase No-:l/3/8A-ALC2l20l9 ,Party Name: ISGEC Meet No/Date:jlg0- 'n.i.i..a 
-

HITACHI ZOSEN LIMITED ALC2/2OI}
08.0s.2019

. HQ File RLA Filc Lrc.No/Date:05104101g2,
,168,011801050100007/AM20l :0512310401005781AM19/ Og.O4.20tg

Decision: The Committ.. .onridered the case as per the agcnda and noted that the hard copy of the

SPlication has not been received yet. Thercfore, the Corimittee decided to request irr. .orcerned
r .RA and the firm to furnish the hard copy of application for examination of the case.
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Case No.:2/3/80‐ ALC2/2019 1Party Name:HANNING
Ⅳ10TORSINDIA P LTD

Mcct No/Date:3/80-

ALC2/2019
08.05。2019

Deferred

1169

HQ File

:01/80/050/00008/AM20/

RLA Filc

:34/24/040/00405/AM19/

ILic.No/Datc:3410045037

110.04.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received yet. Therefore, the Committee decided to request the concerned

RA and the firm to furnish the hard copy of application for examination of the case.

Case is deferred.

Case No.:3/3/80‐ ALC2/2019 1Party Namc:MUDHRA FINEIMeet No/Date:3/80-
IBLANC PRIVATE LTD   IALC2/2019

108.05.2019

Deferred

541Page

170191(19聟194"99?伶Y19イ   |:04/24/040/00294/AM19/  IH.04.2019      1
1Decision:The Colnmittec considercd the case as per thc agcnda and noted that thc hard copy ofthe

iappliCa●。n has not becn rcccivcd yct.Therefore,the Committce dccidcd to rcqucst the concemed

lRAandthef1111ltommishthehardcopyofapplicationforexanlinationofthccase。

lcasc is deferrcd.

ICase No.:7/3/80‐ ALC2/2019 1Party Name:HANNING   IMcct No/Datc:3/80-   IDeferred

'MOTORS INDIA P LTD   IALC2/2019        11                         i08.05.2019            :

,HQ File            iRLA File            lLiti｀ も

'bttι

:」41664364ケ :

171191`1949,949991'(今 Y79イ   ::34/24/040/00015/AM20/  115.04.2019       1
1Decision:Thc Conllnittcc considered the case as per thc agenda and noted that the hard copy ofthe

lpphCttiOn has not becn rccdved yet.Thereforc,thc Committcc dcdded to request the concemed
l    RA and the flm to fumish thc hard copy of application for cxanlination ofthc casc。

ICase is defercd.

ICase No。 :4/3/80‐ALC2/2019 1Party Name:VEELINE    IMeet No/Date:3/80-   IDeferred
l              :MEDIA LIMITED     :ALC2/2019      1
1                        1                        108.05。 2019            1

HQ File IRLA File

IHQ Filc             lRLA Filc
:01/80/050/00010/AM20/    1:02/24/040/00003/AM20/

ILic.No/Datc:04101654511

:Lic.No/Date:0210209114

116.04.2019
172

jommittee considered the case as per the agenda and noted that the hard copy of theDecision: The C

application has not been received yet. Thereforc, the Committee decided to request the concerned

RA and the firm to furnish the hard copy of application for examination of the case.

Case is defetted.

:

:



Case No.:5/3/80-ALC2/2019 1Party Namc:SMC       IMcet No/Datc:3/80-   IDeferred
lCORPORATION(INDIA) IALC2/2019        :
PRIVATE LIMITED      108.05.2019         :

HQ File RLA Filc Lic.No/Datc:0510410292,

,,,l:01/-80/050/000l|lAM20l.:05l24l040l00020lAM20l|8.o4,2o|g
Decision: The Committee considerea tn. case as per the agcnda and noted that the hard copy of the
:application has not been received yet. Therefore, the Committee decided to request the concerned
.RA and the firm to furnish the hard copy of application for examination of the case.

:

'Case is deferred.

Case No.:6/3/80-ALC212019 Party Name: TINITA ,Meet No/Date:3/80-   IDeferred
ENGINEERING PVT.LTD.IALC2/2019       1

08.05.2019    :
HQ Filc RLA File Lic.No/Date:0310828410

174191419イ95949091,イ今¥,9イ   ::93/?,/010/099,9/AM20/  118.04.2019       i
lDecision:Thc ComHlittec considercd thc casc as pcr thc agcnda and notcd that thc hard cOpy ofthc

lappliCation has not been rcce市 cd yet.Thereforc,the Committcc dccidcd to requcst thc concemed

lRA and the■ 111lto fumish the hard copy ofapplication for cxamination 6fthe case.

ICasc is dcfcrrcd.

iCase No.:8/3/80‐ ALC2/2019 1Pany Namc:L&T― MHPS  IMeet No/Datc:3/80…    IDeferred
l                  lTURBINE GENERATORS  IALC2/2019        ,

HQ File

IPRIVATE LIMITED     108,05.2019         1       1

1RLA File             ticoNo/Date:03108284811       1

1175 1ρ l侵919'9イ99911(今)1194  1191ク,(919491,,1/AM19/  123.04.2019       1
1   1Decision:The Comlnittcc considcrcd thc case as per the agcnda and notcd that thc hard copy ofthe

l  lapphCation has not been rcceivcd yet.Thcrefore,thc Conlmittee dccidcd tO rcqucst the concemcd

l  lRAandthcirmtofumishthchardcopyofapplicationforcxaminationofthecasc.

|  ,Casc is defcFCd.

Case No。 :9/3/80‐ALC2/2019 1Party Namc:RAYCHEM
IRPG PVT LTD.

,Mcet No/Date:3/80-   :Deferred
lALC2/2019       1
108.05.2019            1

HQ File RLA File ILic.No/Datc:0310828517:

:01/80/050/00015/AM20/    1:03/95/040/01371/AM19/    123.04.2019            1

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received yet. Therefore, the Committee decided to request the concerned
RA and the firm to furnish the hard copy of application for examination of the case.

Case is deferred.

176
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Manual Case

Casc No.A/R45
Mecting No.03/20

Date 08.05.2019

M/s Thyssenkrupp
Industries India
Pvt. Ltd., Pune

File:01/80/050/00143/AM14/1DES… 1/
RLA File:03/95/040/00063/AM14/
License No:031073301l dated

01.05。2013

Approved

subject: Request for ad-hoc norms in respect of Advance Authoriz.tion tto.0g10733011 dated 01.05.2013',ssrr.d
to M/s Thyssenkrupp lndustries lndia Pvt. Ltd., Pune under para 4.7 of HBp (Vol. l) -reg.

Decision: The Committee considered the case as per the agenda and noted that:

1,. lt was noted that case was initially deliberated in meeting No. 12/80 dated 03.09.2013 wherein it was
noted that firm is making supply against invalidation letter of EPCG and that the supplies were to be made
after the date of issue of notification no. 07 dated 18.04.2013 which disallowed the EpCG benefits for
generation/transmission of power. Thereafter, the matter was referred to EPCG Division for clarification.
The case was placed before in its meeting No. 25/80 dated 15.03.2016 wherein the committee noted that
DHI comments dated 11.10.20L3 have been received. However, the committee decided to withdraw the
case form the meeting owing to non-receipt of comments from EPCG Division and to place the case
before NC on receipt of comments from them. Later on, the comments received from EPCG Section vide
O. M. date d 27 .1.0.201,6,

2. The case was again placed before Norms Committee meeting No. I3/tg dated O6.OZ.2Otg. The
Committee noted that power generating sets were disallowed under EPCG scheme vide Notification No.
07 dated 18.04.201'3. EPCG Section vide its O.M dated 27.10.2016 has stated that "Power Generating sets
( including captive power plants and power generator sets of any kind) were disallowed under EpCG
Scheme vide Notification No. 7 dated 18.04.201,3 and this change in policy, approved by the then ClM,
was not to have a retrospective effect.

3. As there was lack of clarification in terms of applicability of retrospectiveness for invalidation, the
Committee decided to refer the matter to PIC for interpretation.

4. The matter was discussed in PIC meeting dated O2.O4.I9. PIC observed that the OM dated 27.IO.2OL6 of
EPCG section clearly states that Notification No. 7 dated 18.04.2013 will not have retrospective effect.
Therefore, such input procurement under invalidation shall remain available for the EPCG licenses issued
prior to L8.04.20I3. The PIC therefore decided to allow the NC-1 to go ahead with fixation of norms in the
said/similar cases.

ln view of the above PIC decision, the Norms Committee decided to fix the norms on the basis of written
comments of representative of DHI vide File No. 3(127)/2009-TSW(8)/226 dated 1.1,.10.2OI3, as under:

l. Export Product: Steam Drum, membrane panel etc. Total weight 371 MT to be incorporated in
AA.

ll- Quantity of import items at Sl. No. 1 to 7 and L0 are allowed on net to net basis as per GN-4,
with accountability clause.

lll. Quantity of import items at Sl. No. 8, 11 to 19 are allowed as per SION C-1G47.

RA concerned maytake further necessary action as perthe decision of NC.
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4/22/2019

⌒
メ

Mltlo ilW wercome to eorrice sorution 
S No 77

o.pu,t'^,ffi{l|1"motionofIndustryandInternalTradffi
(rS Section)

Subject: - M/s Larsen & Toubro Ltd. AA 0310816384 Dt. L7,L0.2017
Reference: - DGFT No. 01/80/050/00326/ AM-IB/DES-I/764 dated;
07 /09/2018

With reference to the above, the undersigned is directed to say that the
AA may be ratified as under:

1. Net weight of the export item may be specified in the AA.
2. Word "Relevant" may be prefixed with the description of

im port items.
3.Quantity of import item at Sl No. 1 may be allowed with up

to 5olo wostage with accountability clause.
4. Quantities of import items at Sl Nos. 2 to 4 may be allowed

with NIL wastage with accountability clause.
5.Quantity of import item at Sl No. 5 may be allowed with up

to 2o/o of the weight of the steel plates to be welded or as
applied for -whichever is less, with accountability clause.

Sundeep Chauhan
(Development Officer)

丁o′

Shri Pranav UDad、コ _′
Asstto Director(DGF「 )

UiO.No.P-47014/26/2019-丁 Sいr dated.22.04.2019

httpsJ/dipp.eofiice.gov.in/eFile/?x=-a l EiJqHBnuFlvxowgFiUD3DZfVnOgVPpbATS2CClLZg.TmxeOsNYWpZ-GOvvEOyZR69aeJPyE#no-back-button
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SubieCt:

To:

bギ

 17岬
面 麒 中 醐

…

減

…
鰤 雌

…

鍛 爾

AA No。‐0710112422 dated 16.11.2017 of ttVs Aistorn Tran駆 量 11ノ26ノ1809:37 AM
india Ltd。 ,Bengaluru“

K P Singれ くncl.dg貴@nic.in>

From: "H霊 l Division,D理 |“ くdivheiぃ dれ ic)90V.:η >

X/1inistぃ/of IIcavy lndllstriesゼ 貶Public Enterplヽ ises

lDepartrlllent ofllleavy llldustry

IIEI Division

OFFICE卜IEMORANDUM
Suboiecti DGFT ID-01/80/50/162/AM19/DES‐I dated Nil

蝕 No。‐0710112422 datet1 16.11.2017 ofII1/s Alstoln Transpoltilndia Lid.,]醸 ellgalllrtl.

Export Product‐ Sclf― pl・opelled ioaliway ol｀ tranlttray coacllcs(4 units)

Ittputs

菫tett N● (as per AA) 螢ξec参難豊lle議轟atio競

Iteltt 1lo. i t0 23‐ 251o32,34,36 to 55,58
lo 121, 123, 124, 12Ci to 128, 140 to 214ぅ

216 to 300,302 to 308,310 to 325,327 to

359,395 to 694.

Net to ttet as per CiN4恥ritll accountabilily`

Itel■ 1lo。 125,129,13(),301,309。 29′6 of「 ():B valtlc,Silloe froln the itein desGl・ iptioll it scellls to bc

consllinable/irlsulatio:n.

Itent no。 31(),36()to 394` As per SI(》 1ゞ 〔;… 1647,Sincc ttrlll has not provided calGLilation‐

凛TRヽポi畿 g or itistittCatioll ill sllppott of｀ tlle wastagc clai■ lcd,

IteIIl no.33,35,13i to 139,215,326. Itcttl t‐leloted

(lK.:K.TiWa長 )

Indtlsttial Aclviser

datect 26.11`2018
⊇岬 ,DES-1
Dcptt,of Hl,UO No DES-1/ALS'1｀ /1υ lゝL… 1-2018-HEI

httrjS:ノ /F■ all、 9ov・ ir1/iwc_static/1ayouザ Jnell.1ltr疇 |?lang=en&3.0.1.2.0_15121607



4′ 24ノ2019 Welcome to eOffice Solution SNo 崚わ

Department for Promotion of Industry and Internal
(TS Section )

Subject: - M/s BGR Energy Systems AA 04L0163861 Dt. 05.01.2018
Reference : - DG FT No. 0 1/80 /AS0l00389 dt. N iL

With reference to the above, the undersigned is directed to say that the
AA may be ratified as under:

1. Net Empty weight of export items may be specified in the
AA.

2. Word "Relevant" may be prefixed with the description of
import items.

3.Quantities of import items at Sl Nos. 1to 19 may be allowed
on net to net basis (no wastage) and with accountability
clause.

4. Quantities of import items at Sl Nos.20 to 22 may be
allowed with up to 5olo wastage with accountability clause.

5. Quantities of import items at Sl Nos.23 to 24 may be
allowed with up to 2o/o wdstage with accountability clause.

6. Total quantity of import items at Sl Nos.25 and 26 may be
allowed up to 2o/o of the net weight of steel plates to be
welded.

(Developrnent Ofncer)

To,
Shri Pranav Upadhyay-, Asstt. Director(DGFT)
U.O. NO . P-470LI/fi0/2019-TSW dated , 24.04,20L9

https://dipp.eoffice.gov.in/eFile/?x=6HugTcrPn9TpN3HMTrovPgbtTdkgdUSKSbUL2EYHJOA52vHXdS6xb5PhYPVjxZ hOowvEJELj4tU#no-back-button
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NO,7/5/17/Tsvv
Mttlistry ofcO職 1■erce&11ldllstry

Dellartlttent Of lndtistrial Pclicy通
しPro「■Otion

(1'eCllllical support〕

l;dyog Bhawan′ NeⅥ′DOlini
Dated′ thel:April′ 2018

2′

′
I“h濾 施stics with the appFO鞭 l ofTechlllcal Adviser〔 B011●

「〕
.

(Sundecl; ChauhanJ
DevelopnrenI Off icer"

・
I｀cI:320o

3/gο

量t奮観F議驚111翼I凛翼liFAANa051o403538軸 d oa022018
lRe彙 1)G「

″
Iゝ .1.1)`NOte No.01/80/50/4′ 16/AM-18/DES‐ 1/882 dated 16.03.2o18

EXpOF・ t PrOduct(EP):Anode Kovar Flange_suva_3m】
n SIOt 5330845

′
「 llc above AA lllay lDe ratiFlcd as tlllderi

的
務.112慧響
品職翔t露棚鶴ち留選il¶

l篭
il11篤鶴

掛熙職雌:職選職孟撫i讐t濯器鶴略

'l'o

Directorate General of Ft:reign ,I'r*cie

[$h. S.K. Panigrahi, 8.0.J
Udyog Ilhar.van, New Delhi
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Department for Promotion of Industry and Internal Trade

ITS Section)

SubleCt:― M/s Larsen&Toubro Limited AA No.0310819295 dt.21/02/2018,

Reference:―DGFT U.0.No.01/80/50/82/AM… 19/DES-1/dated;Nil

VVith reference to the above′ the undersigned is directed to say thatthe AA may be ratified as

under:

Net weight of export items may be specified in the AA.
Word "Relevant" may be prefixed with the descriptions of import items.
Quantities of import items at Sl. Nos. 1,,4 and 5 may be allowed with up to 5%
wastage with accountability clause.
Quantity of import item at Sl. Nos. 2 and 3 may be allowed with up to 1.70/o andZ3o/o
wastage with accountability clause after taking 1/3ra recovery from scrap.
Quantities of Import items at Sl. Nos. 6,7 and12 may be specified in numbers as
well and these items may be allowed on net to net basis with accountability.
Total Quantity of import items at Sl Nos. B to 10 may be allowed with up to Zo/o of
the weight of the steel to be welded with accountability.

3;11titil;liil?ij::::', 
ar sr No. 11 mav be ailowed wirh up ro 2o/owas,,ff with

,,"Jr-Jnu,nun
[Developmenr 0fficerJ

To,

U.O. No. P-47 01.1 /340 /2018-TSW, dt. ZS /04 /ZOL}

１

２

　
３

4.

5.

6.

7.

れ



4/16/2019
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Welcome to eOffice Solution

Department for Promotion of Industry and
(TS Section )

S′No 5タ

ω tCン
Internal Trade

Subject:M/S Micron lnstruments Pvte Ltd.
0510405742 dated 28/02/2018

Adva nced Authorization no

DG「 l‐ No1 01/80/050/00009/AM… 19/DES-1/666 Dated.15。 01.2019.

Ⅵ/ith reference tO the above′ the undersigned in directed to say that
the instant AA may be ratified as fO‖ Ows:

Net weight of export product may be specified as 820.8
kgs (456 Nos).
word "relevant" may be pre-fixed with the description of
import items and euantity of import item may be allowedas L97B.L2 Kgs after taking L/3 recovery fiom r7ur.

\t/lr
Sundeep Chauhan

( Development Officer)

To:

Md. Moin Afaque , Assistant DGFT, gn TradeFille No. P-47 ltt/ Bs/ zo 1g-TSW d;ffi r g

１

　

　

２

Sh' Uhlve-s-r (sar-)

?la-ae- F'.lt 
In

https://dipp eoflice gov ln/eFile/?x=s6dx6mGkJfkv'l coB*lemuA'qzusscpstuz4ooLEup2pzvjf24pc3lxqo*cQckLJVFlEppoqtH6S#no-back-button 
1i2
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夕IЧ IIっ
Department for Prol■ otion oflndustry and lntemal Trade

(TS SeCtiOn)

SutteCt:M/s Micron lnstrllments Pvt.Ltd.Advanced Authorization no 0510407381 dated

31/07/2018

DGFT ID Note No。 01/80/50/204/AM19/DES-1/536 Dated.12.12.2018。

With reference to the above,the undersigned in directed to say that the instant AA may be

ratifled as follows:

1. Net weight of export product may be specified as 1427 .4 kgs (793 pcs).
2 

ffi 'ffi:f l,l:i',ffi I i :,ffi *;ilxlJl,: 3:'Jixi;t:' ru:" il::T,'*, n*,,,
recovery from scrap. 

[)tr
Sundeep Cliauhan

(Development Officer)

To:

Sh. Pranav Upadhyay. Assistant DGFT. Director General of Foreign Trade
File No. P-470111851201 9-TSW dated. 18.04.2019

Jh,)lwrl (rtc+)
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Department for Promotion of Industry and Internal Trade
(TS Section)

―M/S ISgec Heavy Engineering Ltd′  AA 0510407435′  Dti

-01/80/50/198/AM-19/DES-1/541f導 請不12/12/2018

Subject:
03/08/2018

Reference:

With reference to the above′ the undersigned is directed to say that the
AA may be rat!fied as under:

1。 Net weight exportitem may be specified
2.Quantity oflmportitem at SI No l to 10 may be a‖ owed as
l.01 Kgs./Kg cOntentin the concerned* export items wlth
accountab‖ ity clauses.

3。 Quantity ofimport item at SI No.1l to 26 may be al10wed on
net to net basis in the concerned* expOrt items with
accountab‖ ity clausesi

*Ref.: ExportヽⅣise import Deta‖ s

(Development Officer)

丁o′

Shri Prana∨ Upad、当 _′
Asstt.D!rector(DGF「

).

U。 0。 NO.P-47011/60/2019-TSW dated.25。 04.2019

httpsi〃 dipp.eomce.gov.in′ eF‖ e/?x=HPS4ZZnOOUr7nl EeR9bLqtp4LllVMn45qchszSo8d8QaVhaf― 」PG9dZ6sfe5LnDJ4eB8o4nVZWtXc#no‐ back‐ button

ι
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sNo lの
Promoll:ξ

:::l:‖ ,try and lnternal可

‐
rade~て罰百三I(5戸りり

Subject: - M/s Isgec Hitachi Zosen Ltd., AA 0510407480
Dt. 08.08.2018
Reference: - DGFT No . 0t/A0l050/202/ Alvl-Lg/DES -L/S3B dt.
L2.12.20L8

With reference to the above, the undersigned is directed to say that the
AA may be ratified as under:

1. Net weight of each export product may be specified.
2. Word "relevant" may be pre-fixed with the description of import

items.
3.Quantity of import item at Sl No 1 and 28 may be allowed as

L.07 Kgs ./Kg content in the concerned x export items after
taking 2/3 recovery from the scrap with accountability clause.

4.Quantity of import item at Sl No. 2 to 4 and 9 may be allowed
as 1.05 Kgs ./Kg content in the concerned x export items with
accou nta bility cla use.

5.Quantity of import item at Sl No 5 to B, 10 and 11 may be
allowed as L.02 Kgs ,/Kg content in the concerned* export
items with accountability clause.

6. Quantity of import item at Sl No. LZ may be allowed as L,02
Kgs./Kg content in the concernedx export items with
accountabi !ity clause.

T.Quantity of import item at Sl No. 13 may be allowed as 1.05
Kgs./Kg content in the concerned* export items with
accountabi Iity clause.

B. Quantity of import item at Sl No. 14 to 16 may be allowed on
net to net basis in the concernedx export items with
accou nta bility cla use.

9. Total Quantity of import item at Sl No 17 to 27 may be allowed
as 2o/o of net weight of steel content in
the concerned* export items with accountability clause.

Ref.: Export Wise import Details by the firm in ANF-4A, Parf 64.

sunou"&nauhan
(Development Officer)

To,
Shri Pranav Upadhyay., Asstt. Director(DGF「 ).
UDO● NO.P-47011/84/2019-丁 SW dated.24.04.2019

https://dipp.eottce,9ov.in/eF‖ e/?x=6Hu97GrPn9丁 pN3HM7rOVP9bt7dk9dU8K8bUL2EYH」 OA52vHXd86xb5PhYPvixZhQOWVEJE町 4t∪ #no‐ back― button
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'HEi Division. nHl" ddivhoi"dhi(+)gov'ir1>職
鰤

SuЦ eCt:DGF'「 ID‐ tl 1/80/050/316/ANl19/DES‐
1/677 dated 07.02.201'

AA No 5210042737 dated 23.08 2018 of L&■
Stlrat.

Inputs(SlaS per AA)

Ite窟 1l t04,arid 6‐ pipes,tubes and tin-1.02 kg per kg contaillin the EP

ltel■ 5 and 7-llet to net as per C:N‐ 4、
vith accOlintability

lteill S t0 12-、veldillg COnstt壺 lables一 as per C1647.

DES‐ 1111`tV take a View.

Vlillist,Of H●■Vy industrics&PLll'lic llntc暉
)rit'CS

Dさ
「
artnteltt of HCaVy IIldllふ Fy

HEll)iVision

datcd ll.()2.2019

(K.X.′ 1lWan)

Intltlヽ検ial Adviser

`

/

nttps:iimail.gov.in/iwc_staticilayoutlshell.html?long=sn93.0.1 .?.0-15121607
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F.No.07ノ178/2018¨丁S

♪μ

Ministry of COmmerce&:ndustry
Department fOr PromotiOn Oflndustry and lnternal丁 rade

lTSW SediOn)

SubieCt:‐ M/s ttega:ndustries Ltd AA No.0210208676 dt 05.09.2018

Reference:01/80/50/249/AM19ノ DES¨1/542 dated 12.12.2018

may

l.

2.

3.

DGFT may please refer to their above mentioned lD Note and the firmbe requested to submit the foltowing:- tv ML' sr

To indicate separate net weight of Rubber part and other materiats used in!" "rport 
product (i.e. compolition of export product)

specific grade. of synthetic Rubber 
-and 

Natural Rubber to be used inmanufacturing the product.
Justification for import of Hot Rolled steel and its catcutation of requirementfor manufacture of export product.

(Nand Lal)
ConsuLant
26.04.2019

Md.MOin Afaque(Deputy DGFT)

こ Nc-1)
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Internal Trade

Subject: -M/s Isgec Heavy Engineering Ltd, AA 0510407844, Dt.
7e /0e /20 1B

Reference : - 0 1/ B0/50/244/AM- LI/DES- t/ B7O fdFilrfi ZB/ O3/ZOII
With reference to the above, the undersigned is directed to say that the
AA may be ratified as under:

l.Quantity of import item Sl No. 1 may be allowed with up to
20o/o wastage with accountability clauses, after taking around2/3rd recovery from scrap.

2. Quantity of import item Sl No. 3 may be
wastage with accountability ctauses.

3. Import items z and 4 may be deleted in
p roposer j ustification .

allowed up to 2o/o

hauhan
Officer)

丁o′
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h, |-l o zlko Welcome to eOffice Solution

Department for Promotion of Industry and
(TS Section)

Shri Pranav Upglhyay, Asstt. Director(DGFT)
u.o.NO . p-470L7/6A/)ot9_TSW dated. 25.04.2079

https:〃 dipp.eomce.9。 v.in/eF‖ e/?x=HPs4ZZnOOur7nlEeRgbLqtp4LWMn45qChszso8d8QaVhaf_JPG9dz6sfe5LnD」
4eB8o4nVzw★ xc#no_back_button
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Welcome to eOffice Solution

Departmeht for Promotion of Industry and Internal Trade
(TS Section)

Subject: -Mls ISGEC Hitachi Zosen Ltd. , AA 051 0408649.,
Dt. 27 /LL/20r8
Reference: - 0 r/80/50/313/AM -|7/DES- L/ 684 dt, 07 .oz.zoLg

With reference to the above, the undersigned is directed to say that the
AA may be ratified as under:

1. Net weight of the export items may be specified in the AA.
2. Word "Relevant" may be prefixed with the descriptions of the

import items.
3. Quantities of import items at Sl Nos. l and 28 may be allowedwith up to 7o/o wdstage with accountability clause after taking2/3rd recovery.
4' Quan.tities of import items at Sl Nos .2 to 4,9 and 29 to 31may be allowed with up to 5olo wostage with accountability

clause.
Quantities of import items at St Nos. 5 to B, 10 and 11 may beallowed with up to zo/o wdstage with accountabir,v .il;;:
Quantity of import item at Sl wo. 12 may be ailowed with up to
/o/o wastage with accountability clause.
Quantity of import items at Sl No. 13 may be allowed with upto 5o/o wdstage with accountabirity crause.
Quantities of import items at Sl Nos. 14 to 16 on net to netbasis with accountability clause.
Total Quantity of import items at sl Nos. L7 to 23 and 25 to27 may be allowed with up to 2o/o of total w"lght of steel platesto be welded, with accountabirity crause.
Quantity of import items at sr No. 24 may be artowed with upto 2olo wdstage with accountability clause. \tt

\t
A,-)

Sundeep Chauhan
(Development Officer)

丁o′
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．
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ア
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．

10.

Sh ri Pra nav llpadhyay,@ DGFT)u.o.No, p-470tr/98/zolg-rsw oateo. 25.o4.zotg

httpsi〃 dipp.eofFice.90V・ in/eF‖ e/?x=HPs4ZZn00ur7nlEeRgbLqtp4LWMn45qchszs08d8QaVhaf_」
PG9dZ6sfe5LnDJ4eB8o4nVZW・ xc#no‐ back‐ buttOn
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Government oflndia

議 ぽ 甫 象 響 ¶
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赫

Ministry of Electronics&InゎrmatiOn Technology

― ,6オ寸裁誦哺園′で嫌爺
-110003

Electronics Niketan,6,C G O CoIIlplex,New Delhi‐ 110003

Website:www.meity.go■ in

瀞 711子 )/7pl?II:里
yy 請。メ露聖.…

M/s.STERLI丁 E TE⊂HNOLOGIES LIMITED

SoNO.68/1′ NORT}‐ l VVING′ MADHUBAN′

DAM ROADr VILLAGE RAKHOLI′

SILVASSA′ DADRA AND NAGAR HAVEL1396230

Sub: ― Application for ratification of norrns of Advance Licence No.  0310825720

dated 18.12.2018 for export of″ Optical Fibre⊂able″ .

Sir′

Ptease refer to your apptication received from the O/O the DGFtt on the suttect

cited above.

2.    You are requested to provide the fottowing inforrnation to enable further

processin9 0fthe proposat。

i   Detatt of export product ioe.design′ drawing′ catcutation etc.

li  Quantity of import item requtred for manufacturing per unit export product
separatety.

lli   Vゝastage ctatrned in manufacturing process.

iv   Justification thereof.

Yours faithful,ty

(Asha Nangia)
Director

Tet:011-24301268

Emalヒーasha.nangia@9ovoin

w.r.t.DGFTI.Do No.01/80/50/616/AM-19/DES― 1/826 dated 15,03.2019

之

・ELECTRON:CS:ND:A
3i″商 餞 縞

・
bChilD6

⊂opy to:

Mdo Moin Afaque

FTDO′

O/oo DGFT
Udyog Bhavan
New Dethi

qFrrEqwqffiTqloir

grLr - l2b
ブ
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Government oflndia

爺 響 ¶
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Ministry of Electronics dL Information Technology

¶ 漁R謳混 曾認 輛 鰍 1:譜 3
Website:… 。meityogo■ in

融 叩″針盟盟w

M/S.SttERLITE TE⊂ HNOLOGIES LIMI丁 ED

E-1′ MIDC′ INDUSTRIAL AREA′ Ⅵ′AL∪ J′

A∪ RANGABAD′ MAHARASHTRA 431136

Sub: - Apptication for ratlficatlon of norms of Advance Licence No. 0310825721 dated

18.L2.2018 for export of " OpticaI Fibre".

Sir,

ptease refer to your apptication received from the O/o the DGFT on the subject

clted above.

2. you are requested to provide the fottowi.ng lnformatlon to enabte further

processing of the ProPosat.

I Detait of export product i.e. design, drawing, calcutation etc.

ii euantity oi import ltem requlred for manufacturlng per unlt export product

separate[Y.
iit wastage ctaimed [n manufacturlng process.

iv justlflcatlon thereof.

Yours faithfutty

(Asha Nangia)
Director

Tet:011-24301268

Emalヒーasha.nangia@9oVoin

⊂opy to:

Mdo Moin Afaque

FTDO′

O/oo DGFT
udyog Bhavan

w.r,t.DGFTI.Do No.01/80/50/617/AM-19/DES― 1/825 dated 15.03.2019

之

・ELECTR(ON!CS:NDIA
3‖商 hds周″b ChfiDS

5.F/o lW

ffin
29.04.2019

Date........

!5.E6ilwffirdsk
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Department for Promotion of lndustry and lnternal rrade
(TS Section)

Subject:- M/s. Spirotech Heat Exchangers Pvt. Ltd. AA No 0510409030, dated 2111212018

Reference: -DG FT U.O. No.0 1 180 I 5013 1 1 /AM- 1 9/D ES-1 /863, dated ; ZBlO3t2O1 g

With reference to the above, the undersigned is directed to say that the AA may be ratified
as under:

1. Description, Specifications, Quantities in numbers and net empty weight in respect of
each type of export item (condenser/evaporator) may be specified in the AA.

2. Word "relevant" may be pre-fixed with the description of import items.
3. Quantity of import items at Sl.No. 1 to 4 may be allowed with up to 1 % wastage with

accountability clause.
4. Quantity of import item at Sl.No. 5 may be allowed up to 0.2% of FOB value ofexports. 

0
I
/\/

Sundeep Chauhan
(Development Officer)

To,

Shri Pranav U@hyey, Assistant Director
U.O.No. P-47011124t2019-TSW, dt. 0B/0 Stz}1g
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5/2/2019 Welcome to eOffice Solution
Sド・ 3`Ч~Wl⊂

_

/t Department for Promotion of lndustry and lnternal Trade
(TS Section)

Subject:- M/s Micron lnstrument Pvt. Ltd. AA No.0510409150 dt. 0210112019.
Reference : -DG FT U . O. No.0 1 /80/50/6 26 I AM-19/D ES-1 I 87 3 dated 29 I 0312019

With reference to the above, the undersigned is directed to say that the AA may be ratified
as under:

L. Net weight of export product may be specified as 1656 kgs (920 Nos).
2. Word "relevant" may be pre-fixed with the description of import items and Quantity of

import item may be allowed as 3990.96 Kgs after taking 1/3 recovery from scrap,

0nJ
Sunddep Chauhan

(Development Officer)

To,

Shri Pranav U@hyey, Assistant Director
U.O. No. P-47011 tg\t2O1 9-TSW, dt. 02/0 Stz}1g

httpsi〃 dipp.eomce.9。 v.in/eFile/?x=TDaf6slQ卜 nlsV4UqoFs6Up350SSsgc3210り
町IXkaoDvMdosecxttMtCI丁 plN4d4QlwvAeq04A#no― back_buttOn       1/2
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Government of India 障ι一二

m
Date。………2291:2912.……

ドリ

Tfqr
N" .....l M.9)/39.1?-ll llw

M/s. STERLITE POWER TRANSMISSION LIM|TED
4TH FLooR, GODREJ MILLENIUM,,g KoR
EGAON ROAD

PUNE, MAHARASHTRA 41100

Sub: - Apptication for ratification of norms
dated 10.01.2019 for export of " OpticaI

Sir,

ず
‐
_.:1.メ‐=

」

一

″
Emai[:- asha.nangia@gov.in

W。「.to DGFT IoDo No.01/80/50/635/AM-19/DES― 1/827 dated 15.03.2019

之

・ELECTRON:CS iND:A
酬れ hds Millim chilu

3い b― 13

⊂opy to:

Mdo Moin Afaque
FttDO′

O/oo DGFT
∪dyog Bhavan
New Dethi

― ,6趙奇鍮誦哺園,ギ嫌爺-110003
Electronics Niketan,6,C G O Complex,New Delhi‐ 110003

Website:… .Illeityogo■ in

of Advance Licence No. 0310826313
Power Ground Wire".

Ptease refer to your apptication received from the O/o the DGFT on the
subject cited above.

2' You are requested to provlde the fottowing lnformation to enabte further
processing of the proposa[.

i Detai[ of export product i.e. design, drawing, catcutatlon etc.ii Quantity of import item required for ma-nufacturing per unlt export product
separate[y.

iii wastage ctaimed in manufacturrng process.
iv Justiflcatlon thereof

_1 1'1ず
二

Jl _1
俸h濡→
DirectOr

丁eヒ 011-24301268

q$'irEqFriffir**{
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Departmentfor PromOtiOn Of:ndustry and:nternal Trade

(丁S Section)

SutteCt:‐ M/s MicЮ n:nstruments Pvt.Ltd.AA No.0510409696 dt.20。
02.2019.

Reference:‐ DGFT No.01ノ 80ノ050/673/AM-19ノ DES-1/805 Dated.15.03.2019.

With reference to the above,the undersigned is directed to say that

丁he instant AA may be rat爾 ed as fO:10wご
:

１

２
.\9t weight of export productlay be specified as g31 kgs (500 Nos).
Word "relevant_ may be pre-fixed with the description oiimport items
and Quantity of import item may be atlowed as 1'982.5 Kgs after taking 1/3recovery from scrap. 

11

[,,Iu/
Sundeeil inaunan

(Development Officer)

Fi‖e No.P-47011ノ17/2019-丁 SVr dated.16.04.2019
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DepartmentfOr PromOtiOn Of:ndustry and lnternal丁 rade
(丁S Section)

SutteCt:M/s MicЮn:nstruments P宙 .Ltd.AA No.0510409703 dt.20。 02.2019.
Reference:‐ DGFT No.01/80/050ノ674/AM-19ノDES-1/804 Dated.15.03.2019.

半‖:lil][llil::|:」;l:l:I「とF:ξI昔‖:llignedisdireCtedtosaythat′S:

Netweight of export product may be specified as 16s6 kgs (g20 Nos).Word "relevant" may be pre-iixed with the descripti-on' of import itemsand Quantity of import item may be altowed as 3gg0.96 Kgs attei takins 1/3recovery from scrap. --' - -" --' f:"" 'o " Y

il

9v\-
Sundeep Chauhan

(Development Officer)

１

２

ed 16.04.2019

S,Nも ド9
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Department for Promotion of lndustry and lnternal rrade
(TS Section)

Subject:- M/s Paharpur Cooling Towers Ltd. AA No.021 O2OIO22 dt. 27lO2lZO1g.
Reference : -DG FT U. O. No.O 1 I 80 I 50 1750/AM- 1 9/D ES-1 /865 dated ; 28 tO3tZO 1 g

With reference to the above, the undersigned is directed to say that the AA may be ratified
as under:

L' Description, specifications and net empty weight of the export item may atso be
specified in the AA.

2. Word "Relevant" may be prefixed with the description of import item.

3. Quantity of import items at Sl No 1 ,2,4 and 5 may be allowed with up to 2 % of
wastage with accountability clause.

4. Quantity of import items at Sl No 3 may be atlowed with up to 1 % of wastage with
accountability clause. 

fl
ilw

Sundeep Chauhan
(Development Officer)

To,

Shri Pranav U@hyay, Assistant Director
U.O. No.P-47011132312018-TSW, dt. O8/0S t2}1g
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'.. Department for Promotion of lndustry and lnternal Trade
(TS Section)

Subject:- M/s. Spirotech Heat Exchangers Pvt. Ltd. AA No 0510409810, dated
27 t02t2019
Reference: -DG FT U. O. No.0 1 I B0l 50175 1 /AM- 1 9/DES-1 1864, dated ; 2Bl O3l2O1 9

With reference to the above, the undersigned is directed to say that the AA may be ratified
as under:

1. Description, Specifications, Quantities in numbers and net empty weight in respect of
each type of export item (condenser/evaporator) may be specified in the AA.

2. Word "Relevant" may be prefixed with the descriptions of import items.
3. Quantity of import items at Sl.No. 1 to 4 and 6 to 9 may be allowed with up to 1 %

wastage with accountability clause.
4. Quantity of import items at Sl.No. 5 and 10 may be allowed up to 0.2% of FOB value of

0

,4-/
Sundeep Chauhan

(Development Officer)

exports.

To,

Shri Pranav Upadbyay, Assistant Director
U.O.No. P-470111241201 9-TSW, dt. O8/0 St2O1g


